%

X

BEFORE THE HON BLE NATIONAL GREEN TRIBUNAL

&
L

ESTERN ZONE BENCH, KOLKATA e
ORIGINAL APPLICATION NO. 1 X )
84/12025/E2 N
P TR
U
In the matter of
Subhas Datta
\ AN N Applicant
\LI roar WA Versus
= _!'Q(L State of West Bengal and Ors
%ﬂc ....... Respondents
#.pn*' an?
0"“' AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.5, DISTRICT MAGISTRATE
PURULIA
INDEX
SLNo PARTICULARS  ANNEXURE ~ PAGE
L b o Affdavit 1405
2 Joint ' Committee Report A E 'I:O
3 Minutes of the meeting held on 25.03. 2026 ;| B 33 +o |
~ % | Puruh_s?:iunmp_al.ltysactlun plan | C ,;«5 1D ;
5. Fisheries Department’s report, D S-L-D 50
& Showcause notices :sauUlhyC‘-{G H, Purulia E fjt'b 5e
7. Show cause natices issued by WBPCR ! F o b 5'?7'
8. Communication received from Rotary Club of Purulia G | & &
Service € entre - | - |
Communication received from Rameshwar Lall " ' 59

Singhania Seva Prausthan i [

10. Communication received from Forest Department |

Bar Association Room No. 13,

High Court, Calcutta
Moh-9830132729/7980422764

Cham: 28, Fakir Chand Mitra Street, Kolkata-700009,
Email: rajib.ray.official23@gmail.com



ey
W X 100

J o d TEETFORICTIHE TONTTEL NATTONATL GREEN TRIBUNAI
FASTERN ZONE DENCH, KOLEATA
ORIGINAL APPLICATION NO. LA /2025157,
INTHE MATTER OFF:
Sublias Datta
SApplicant
VERSUS

State of West Hengal & Others

o Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO, S DISTRICT MAGISTRATE, PURULIA

@®
=
2
=
-
=
=
B
w
=]
&
g;
=
=

about .80, years, by laith Hindu, by occupation Service, presently working as Additional
District Magistrate (LR & Environment), Puralia, having office at Purulia, West Bengal,
PIN -723101, do hereby solemnly affirm and state as follows:-

[ am the Additional District Magistrate (LR & Enviconment), Purulia, Government of
West Bengal, being duly authorised o swear this affidavit on behalf of the Respondent
No. 5. 1 have duly consulted the records available in my office and thereafter, | have made
mysell acquainted with the facts and circumstances of this case and competent to affirm
this allidawvit.

2. That this counter affidavit is being filed on behalf of the Respondent No. 5 in compliance
with the orders passed by this Hon'ble Tribunal and ta place on record the true and
correct lactual position so far as the District Administration is concerned.

3. That at the outset, it is submitted that the answering Respondent is conscious of the
seripusness of the environmental concerns raised in the present proceedings and
remains committed to extending necessary assistance to the competent authovities for
rejuvenation of the water body.

4. That in pursuance to the order of the Hon'ble Tribunal, a Joint Committee was constituted
comprising the representatives of (i) The District Magistrate, Purulia (i) The West
Bengal Pollution Control Beard (WBPCB), and (iii) The Central Pollution Control Board
[CPCB) members to visit the site in question and to submit a factual position and suggest
remedial action.
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That the Joint Committee conducted a field visit on 18.11 2025, between 11:30 }‘J’
03:30 PM. The Committee found severe environmental degradation due to dischy rﬁlp" R Y
=

proliferation and ecological imbalance.

Photocopy of the said Joint Committee Report is annexed hereto and o
Annexure - “A"

6. That the Committee requested all stakeholders including Purulia Munscipality, healtheare sk
establishments, West  Bengal Pollution Control  Hoard [WHBPCH), Public Health
Enginecring Department, Fisheries Department and Forest Department {or remedial
measures including stopping discharge, installing Efluent Treatment Plants (ETPs),
monitoring, ecological restoration and stormwaler management. A convergence meeting
wirs held on 25.03.2026 directing all departments to undertake coordinated, time-bound
action.

Photocopy of the said minutes of the meeting held an 25032026 is annesed hereto and
marked as Annexure - "B

|

. That the Purulia Municipality submitted action plan including the DPR for rejuvenation
of Saheb Bandh being preparcd by NABARD/NAHCONS with technical Support from
MED. The DPR is expected to include Desilting of contaminated | Dewatering and
treatment of polluted water, Diversion of all deains entering the Like to the nearby main
drain, Removal of the non-functioning STP fram the lake area and consideration of
alternative location if required. A public toilet on the bank of Saheb Bandh is functioning
with a soak pit and septic tank. Purulia Municipality bas ensured that no contaminated
water from this facility enters the lake. Regular monitoring is carried out to maintain
proper sanitation and prevent any environment hazard,

Photocapy of the action plan is annexed hereto and marked as Annexure - "C7

8. That the Fisheries Department submitted report restricting fshing activities and
assessing fish population.

Photocopy of the said report is annesed hereto and marked as Annexure - 707

g, That Chief Medical Officer of Health, Purulia issued show cause notices to Rotary Club of
Purulia Service Centre and Rameshwar Lall Singhania Seva Pratisthan.

Photocopy of the said show cause notice issued to Rotary Club of Purulia Service Centre
and Rameshwar Lall Singhania Seva Pratisthan s annexed hereto and marked as
Annexure - "E"

[0, That West Bengal Pollution Control Board (WBPCB) issued show cause notices and
initiated regulatory proceedings,
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Phatocopy of the said show cause notice issued by West Bengal Pollution Control Board
(WBPCB] is annexed hereto and marked as Annexure - “F"
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1 1. That Ratary Club of Purulia Service Centre has submitted that they have
unit which is under trial vun and will be fully functional within fortnigi

Y

Photocapy of the said communication received from Rotary Club o
Centre s annexed hereto and marked as Annexure - "G

L L
12. That Rameshwar Lall Singhania Seva Pratisthan has submitted that Ilqu:d\\‘ J- ’
their hospital is not being discharged in any manner into the Saheb Bandh. Further,
procurement of ETP plant is already started and shall be completed shortly.

Phatocopy of the sald communication received from Rameshwar Lall Singhama Seva
Pratisthan is annexed hereto and marked as Annexure - "H™.

13. That Forest Department submitted response regarding "Development of Eco-tourism
Complex at 5aheb Bandh by intensified management of bio-diversity & reconditioning
of Subhash Park, Purulia®, However, the structure could not be made functional due to
paucity of fund.

Photocapy of the said communication received from Forest Department is annexed

hereto and marked as Annexure = “1".

14. That the District Administration has acted diligently, promptly, and strictly in
accordance with the directions of this Hon'ble Tribunal and within the scope of its
statutory mandate and shall act as nodal facilitator ensuring convergence, coordination
and monitoring of compliance for restoration of Saheb Bandh,

15. It is respectfully submitted that this answering respondent shall abide by any order or
direction, passed by this Hon'ble Tribunal.

16. That the statements made in paragraph 1 to 13 are based on information derived from
the record which are usually kept and maintained by the answering respondent in the
ardinary course of husiness and which | belief to be true and rest thereof are my

humble submission hefare this Hon'ble Tribunal,
Prepared in my office

Advocate
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1.0

2.0 Preamble

3.0 Name of the Applicent

4.0 Name of the Respondents

5.0 Mature of the Complaint

A

BT BANDYOPAUHYA!
WOTARY PUBLIC
anw of Weal Bangs ol

0 2 maY 2006

102025, in commection with  Original
Application No. 184/2025/EZ. (Annexure |}

This Report is submitted in compliance with the
diractions issued by the Hon'ble National Green
Tribunal |MGT), Eastern Zone Bench, vide Order
dated 09.10.7025 in Original Application No.
1B4/2025/EZ. The Tribunal directed the
construction of a Joint Cammities Comprising
representatives from the Central Pollution Control
Board (CPCE), West Bengal Pollution Control
Board (WBPCEB) 25 the Wodal Agsncy, and tne
District Magistrate, Purulia, for the purpose of
conducting 8 comprehensive field inspection of
Sahab Bandh, situated in the heart of Puruliz

Ttown,

Subhas Datte, son of Late Baneswar Datta, 25/1,
Guitendal Lane, Post Office, Police Station and
District - Howrah, Pin Code - 711901, West
Bengal.

STATE OF WEST BENGAL

DEPARTMENT OF ENVIRONMENT
DEPARTMENT OF FISHERIES

WEST BENGAL POLLUTION CONTROL BOARD
THE DISTRICT MAGISTRATE, PURULIA.
SUPERINTENDENT OF POLICE, PURULLA.
PURLILIA MUNICIPALITY

CENTRAL POLLUTION CONTROL BOARD

L S R

Saheb Bandh is a heritage water body with
substantial ecologicsal, hydrological, social and
historical significance. The present inspsction
was carriad out against allegstions of large-scale
environmental degradation, which includes
untreated sewege discharge, hospital wastewater
inflow, solid waste dumping, rempant growth of
water hyacinth, non-functional sewage treatmant
lacilities, and consequent impacts on aguatic life.
This Report hes been prepared based on 8 fact-
based assessment of the prevailing condition of
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. the water body and the remedisl measures
required to rastora jt,

Inspection Process The Committee used a step-by-step approach to
check the environmental conditions at Saheb
Bandh. The committee looked at important points
such es:
1. All inlets bringing sewage, stormwater, or
hospital waste into the lake,
2. The municipal sewage treatment plant on the
south-west side of the lake.

3. Public wilets near or in the lake, and whether
their waste goes directly into the water.

i 4. Waste dumped along the shorelines,— ——————

3 : 5. Water plants like water hyacinth, weed growth,
and possible nutrient overload.

;-.-_.: L _—




7.0

8.0

| 6. Waler samples taken fram key locations o test
! walter quality.

/. 7.Fish deatns and talks with locals,
8. Statements from staff at Rotary Hospital and
Singhania Hospital.

8. A visit to the possible illegal encroachments
and silt build-up location

During the inspection, emphasis was olaced on
taking photos, marking impornant points with GPS
coordinates, and wrnting field notes in real time,

Name & Designation of the 1. Patil Yogesh Asnokrac, 1AS - ADM
Inspecting Officers (Environment Cell), Purulia.

2. Sudip Bhanacharya, Environmental Engineer,
Asansol Regionel Office. WEPCB, with
assistance from Dr. Ananda Baneres,
Scientist, Durgapur Regional Laboratory.
WEPCE.

3. Toulic Aslam, Scientist 'C’, CPCE, Regionsl
Dirsctorate, Kolkata.

(Composition of the Committee: Annexure-ll)

Date of Inspection 18.11.2025 (11.30 AM 10 03.30 PM)

Field Visit & Observation: During the inspection, the Joint Commitiee
identified three distinct wastewater discharge
points contributing to the pollution load of Saheb
Bandh. Each of these points was examined in
deteil, and water samples were collected as
applicable for physicochamical and
bacteriological anslysis,

-

8.7 - Outlet originating from the Municipal 5TP;

The Commitiee inspected the aerated lagoon-type Sewage Treatment Plant with &
capacity of 0.4 MLD, located on the south-western side of Saheb Bandh, operated by
the Purulia Municipality. The STP-was found completely non-functional during the
inspection. None of the essentisl units, such as coerseffine screens, aerators,
blowers, sludge-handling systems, distribution chambers, or outlet channels,
showad any signs of oparstion. The electrical control penel was off. Wild vegstation
has overgrown the STF from different sides. A major outlet from the non-operational
STP was discherging untreated sewage directly into Saneb Bandh. Photographs
clearly show stagnant, derk-coloured effiuent, algal growth, and ne signs of
trestment. The asrators also appeared non-functional. The absence of seration Is
evident from the green algal mat covering large areas, which typically dmral.ups in

107

wastewater retention cells when biological treatment ceases. — - ——
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No trained operator or knowledgeable siafl member was present during the
Inspection who could explain the STP's operational sequence, hydraulic design, or
intended dischorge standards. The lack of a responsible operator indicates systemic
negligence and raises concerns. In its current non-functional state, tne STP meraly
acts as a transit basin for untreated sewage, ultimately discharging directly into tne
heritage water body,

A sample was taken from the discharge point. Visual observations, such as foul
cdour, dark colour, and a lack of surface turbulence, point to septic conditions and a
high erganic load. The presence of thick biologieal seurm strongly suggests long-tarm
operational neglect.

9.2 - Drain Near Subhas Gate

A second drain was identified near the Subhas Gate ent ry of Saheb Bandn. Thisdrain
appeared dry or with negligible trickling flow al the time of inspection; however, the
dark staining of the surroundings, scattered salids, and stegnant pockets indicated
that this outlet has actually carfied significant quantities of wastewater, particulariy
dunng peak municipal discharge periods ar ra nfall events.

Although the flow was minimal at the tume of inspection, the Commitiee concluded
that the drain likely contributes significantly to organic pollution during periods of
higher hydraulic load. Accordingly, water sampling was carried out Irom the MiXing
zone where this drain enters Saneb Bandn, rather than from the drain itself, to obtain
arepresentative sample. This aligns with standard envirornimental sampling protocols
for intermittent source flows.

Thedrain's contribution, though not quantified during the visit, seems concerning due
Lo its alignment, catchment area, and proximity to dense vegetation, indicating a
history of nutrient-rich discharge.

_' 9.3 - Drain Near two Hospitals Rameshwarlal Singhania Seva Pratisthan & Rotary
Club of Purulia Service Centre (Opposite BSS & NSO

Athird drain, situated near the opposite BSS & NSOU (Bengal School of Socal Wors
& Netaji Subhas Open University), was found discharging heavily polluted, untreated
municipal waslewater during the inspection. The effluent showed significant
turoidity, & high concentration of susponded solids, and a strong, putrefactive odour
delectable from a distance. s discharge volume was considerably larger than that
near Subhas Gate, and the effluent’s visual appearance strongly indicates direct entry
of domestic and commerciel sewage without any interim SCreening or treatment.

Samples were teken from both the drain outlet and the adjacent mixing area. The
photographic evidence confirms the accumulation of floating solids, indicating poor
municipal waste management and the absence of preventive measures,

5.4 - Discharge of Untreated Hospital Wastewater [Rameshwarlal Singhania Seva
Pratisthan & Rotary Club of Purulia Service Centre) — — — — — —

" During the inspection, the Committee visited two major healthcare establishments
situated along the Leke Road, adjacent to Saheb Bandn. These are:

= FRotary Club of Purulia Service Centre (142 Beds)

fagi” 4
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* Rameshwarlal Singhania Seva Pratisthan (133 Beds)

Both hospitals possess valid licences under the West Bengal Clin E
{Registration, Regulation and Transparency] Act, 2017, Furiner, bo
valid Consents to Establish (CTE) and Consents to Operate (CTO] =
Bengal Pollution Control- Boerd. Bio-medical Waste Authorisaioh
available only for the Rotary Hospital. Copies of these permissions are aplme
annexures to this report. However, Rameshwarlal Singhania Seva Pratistnan is
presently operaling with 133 beds, whereas it has permission from the Stale Board
for only 135 beds, and Rotary Club of Purulia Service Centre is currently operating
with 142 beds, whereas it has permission from the State Board for only 110 beds
(Annexure-IV & Annexure-V). MNotwitnstanding the nbove statutory compliances,
poth hospitals admitted, without any ambiguity, that they hove not installed any
Effluent Treatment Plant (ETP) for treating Uguid waste generated from tnair
healthcare activities.

The managemaent representatives conlirmed that no construct on aotivite for the ETR
has commenced and that no equipmont procurement hos loken plecs. Tney alsc
could net produce any approved engingeringdasign, process flow diagram, orvenoos
documentation related to an upcoming ETR

Batn hospitals currently discharge untrested effluent into the municipal drainage
network adjacent to the preamises. This was confirmed by inspecting chambpars filled
with dark, offansive liquid, with no signs of agration or treatment. The presence of
Ereaso, detergent froth, tissue res|dues, and medical liguids in the drainage pits was
visually confirmed. There were no inlet screening, oil-and-grease reatment,
disinfection chombers, or flow meters availeble either, Chambers phologrephead
during inspection contained stagnant, binckish wator with flooting solids, emitting a
foul odour typical of anaerobic decomposition, which is a characteristic of untreated
hoszpital sewage. Fiold staff and cleoning persennel reported that the wastewater is
sant to the municipal lire,

Though & direc! pipe or outlet connecling the nospitals 1o Sahed Bandn was not
observad during the inspection, the Committes notéd the following critical finding:
Given the gravitational slope, abhsence of any intermedisle treatment facility along
this slignmemnt and the submission of the hospital staff, 1 is Kignly probable that
untreated hospital effluent ultimately finds s way 0 Saneb Sandh. Thus, e
nospitals are indirectly contribuiing to the detenorsuon of water quality in Sanab

EBandh.
Samples ware collected from holding tanks/collection sumps inside both nospiials
todetermine the baseline effluent profile. Field parameters such as Dark colouration,
the presence of floating organic matter, @ pungent chemical odour, and low dissolved
oxygen indicate that the elfluent does nol conform to the discharge standards
prascribed in the CTO document issued by WEBPCB,

9.5 - Public Toilets Within the Water Body Aran

During the Inspection, the Commitige observed a public Pay & Use tollet facility
situated within the Saheb Bandh premises, In close physical proximity 1o the
walerbody. The tollet beprs signage for saparate male and female s=ctions and is
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roportedly owned by Purulla BMunicipolity while being opoatated and maintained by a
contro tesd private agenay, The tacility is oclively used by visitom, locel residents, an
tourists

Tha opeiator iInformaed the Commiltea that the sanitation wastewate! fiom the toilet
Bloek s dimated o an andorgronngd soptle twank, whileh AlEcharges Inlo o 2oak pit
While the septic tank system was nol oxposed lor visunl verllication during the
Inspaction, tho opemtons stotement, supportoed by on-site strueium! cluns, supiests
that tho disposal armangemoent ks bmited to primary anae b reatmont swithout omy
tortiney Ureatmant facliity,

Further, non-sanitnry waslowal e ronamtod from activitios such as washing porsanal
Barments, cleaning toilat promises, and other onctivities s discharged into the
municipal drain. Unlike blackwatar (lollet discharge), this groywater ofton contalns
soaps, surtactants, and susponded golids, all of which promote sutrophication
Givan the current condition of Sahob Bandh, ns obzarved in earler seclions, this
constitutos o continuing pollution teall

0.6 - Solid Waste Dumping Aloeng the Bank Areas

Duting tho inspection, various strolohos of tho bank, wipecially on thoe eastormn and
north-oastorn siden, porticulaiy nenr oad-ncing nccezs points and  Informat
CONgregation aroas, wers tound litterad with plastic carry bogs, lood residues,
religious oflerings, thermocol, toxtile rage, disposable cups, footwear nnd Ronornl
M ipal waste, Sovaral dumped arficles woro found partially submerged in the
littoral zone, sugtesting that wasto is not only depositod along the banks but alsc
directly enters tho walor body through wind drifl, wave nction, and Araviny-driven

ocmbankmant eiosion.

The Committeo did not observe any systomatic cleaning mechanism, woste
collection point, or routine swoeping iInltintive near these sites. Fencing, signage, and

garbage bins woro also Inodeguota.

The observad waslo dumping is & clem indication that municlpnl collection,
ltmnspeation, ana anforcemont mochanisms are elthar absent o non-opemtional

inthavicinity of Sahveb Boncdi,
8.7 - Proliferation ef Wator Hyacinth and Weed Growth

The Committee obsorved extensive prollforation of water hyacinth (Eichhomia
crasslpes) and associated invasive macrophytos in the nomh-west sector ol Saheb
Bandh, The intastation was wvisually confirmed tnrougn multiple goo-tngged
photographs tnken during tha inspoction, showing o thick mat of vogatation covaring
o substuntiol portion of the watar surfoce. The spread of aquatic woeds wos not
unlform across the woatarbody; the aastarn, southern, and south-oostern flanks ware
comparatively Treo of donso hyacinth cover, Indicating & localised ecological
distutbance rather than a lake-wido phenomenon. The Google satollite imagery
corroborates this distribution pattern by showing o concontration of vagatation mass
in this zona, which aligns with the Committen’s flald absarvations.

Bosed on field assessmont, the Committon infers that waed proliforation results
directly from nutrlent-rich discharges antering Sahob Bandh, ospeciolly through the

110
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gLl cEsiling ang wesd managemgnt programmia. If not con
Te miEsaron will cnoke the natual spread of waler, weaks

L

SLTmE The rscecton, the Committes notad noticeatls silt dapostion in
REIIIT TLacant af Saheb Boanan, particulary at the transition zone where dense
TTEDS oF Tyt and other aguatic vegetation bagin to form, Although no stalf gauge
oF ZaTTy™eD C Eisrence markers wers instalizd at the s te fo quantfy the exact depin
SIS, WISLEL TQICALES 20g phys.cal site conditions strongly suggoest progressve, long
T galshen gocumulaton in this regon, The condition of the north-west side
=lacts acvenceg §it encroacnment, tra naforming pans of the originel woaler surfoce
o 8 semi-mansh Ione. No evidence of desiltation in recent decades was observed

The Commites conciudes thst simtion in Ssheb Bandh is noteworiry, soabally
TCLesEmiE o e noTin-west S8clon, ang directdy linked to unmanaged wasta inflow.,
wees TlesElon. ang laek of periedic dredging.

8.5 - Fiah Mertalty

Cus=g e nzoecton conauctes on 16.11.2025, the Commities did nol oosarve any
S=ac S~ fiogt ng o0 he Lake surface or deposited along the embankment. The water
SO TELT The ITECechon Siles appasred frea from visible carcasses, and No active
ety evert WES ocowTing at the time of vist However, the Committes initlnled
rrfoimel local enguTTies wWith nearoy residents, fisnermen, and Ghopkespers, who
LT TECCEy oo TeC nal anizades of fiah desth had occurred & few months oefore
T S=owection. ACcomiing to them, the occurrence was not isolsted but part of &
o NE FElem. particulady during seriods of reduced water movernent and visjole
SR I::ﬂ"-n,!"-EECn i1 the north-waster Fongmertt,

AlDmougt T o2aC 5 were sighted dunng the present inspection, supported by local
ESTETaD S50 T 220ve-pocumanied eutophic conditions, Saheb Bandh remains
vilerame io futune f50 mortality evenis. Unless systamic intarvention is undertakern,
f=m Oiis may recu™wWiin greatar frag uency and infansTy.

£.10 - Encreachments and Reduction in Wetlznd Area

The Commioes undemook a physical vermication of the lake parimeler (0 oEsess
slegatods of encroacnmen! rased in the Original Applicetion. Besed on spot
TErectonane visusl review of tha lake boundary, tne Committee did not observe any
SEmTCINL recEni. oF BCive BNCtoacament into the waler spraad ares of Saheb
Eanon. The emiankmean: slong most accessible stretchos remains visitly open lothe
putic enc fee fom construct:on activity suggsstve of ongoing commercial or
resctenital Imruson

MotaTisIzoding the ganeral absence of new encroschments, the Commities
igenileg one eoandoned civil sTucture, located near the defunct Sewage Treatment
Flant (EIFL The sCuciu™e comprises a reinforced concrete boundany wall segment

e ._:rgrr: gli=s now engulfed by dense undargrowth. The extent of vegetalive

sncrogchment sugEasts thet the structure has remained disused for 8an oxtended

b — .
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period. The Committea could notfina any signage, any functional Bocess parway, o
municipal inventory tag [dentifying ownesnip or sanctoned purcoss.

Preliminary enquiry suggests that the structure may have Deen assocated w't
earlier waterbody-related utilities or lake management aciviies. Howsve, 1s
prasant econdition indicates disuse and lacy o official overs ght While the
Committee could not verily ownership records during the inspecton, tha oresence of
a solid structural body within the wetland influsnce zone creatas 3 regulzion
cancern, regardiess of its lunctional status,

Water Quality Assessmaont of AS pam of the joint insoecton, s water sempies
Saheb Bandh Drainage Inputs  were collected from igentfed dranage 2scnarge
points gnd the STP inlel. The ofieding was 1o

walas

verify the nature and quality of influest
entsnng the (aks. assess complancs wiin
established stondarde. ang correlate anahytcs

- —— - -

rasults wilh pheasved oo ol CelanomsD

Tna results (Annexure-ll) uneguivosally establish that tne wart
=

& B
Bandh is grossly poliuted, with mulliple patnmetess excead Mg DarTISS
surtacn water badies intended fof recreational or ecologcsl use.

nienng Sanes
2 -

e B
B =

1=

3

* Dissolyed Dxygen isvels were extremely low, rengng fom 1.8 10 2.3, For wate”
bodies falling under CPCE Designatad Best Usa Criterfia “Class §° (recraat ons!
bathing), the minimum DO required is 5 mg/L. All measu=sie samples fallad 1o
meat this ¢rterion. This confirmed anoxic or hypoxic conditons, ingbiity 1o
sustain healthy aquatic life and conditions favourable for wees =ralifaration and
gnaerobic decomposition. The NIL DO in Sample 2 (draln near {02 hosoials,
opposite to BSS & NSOU) indicates complete axygen depletion, a stong Indicats:
of raw sewsge or blomedical wnstewsater ingress,

* For Class-B waters, BOD should 22 = 3 mg/L. All semples excesed tis stangsT
with the Rotary Hospital discnorge (S3) registering & BOD of 285.42 mel.
characienstic of untregled nosoital efflusnt

* CODwvolues renged from 33 mg/l (S6: Singnania Hosphal drain) 1o 830 mig/L (B5:
Rolery Hospitel drain). This variation shows that ditferant inflow polnts iInToduece
distinct pollutant loads, with 55 exhioiting 1axic arganic oollution levels far asove
thoss of domestic wastewater

" Significant phosphate lavels wore recorded across 2l zamoles, reng ng frem
0.263 mg/L to 2.074 mg/L. Values above 0.1 mg/L are known to timulate slgziand
macrophyte growth, directly supporting the Committee's fisld findings on
hyacintn infestation and marsh formation in the nerth-west quadt=ent of Sanes

Bandh.
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* Bacteriological Parameters (Total Colifarm & Faecal Colifo
standards by 2-4 orders of magnitude in all the samp!
continuous sewage ingress and direct faecal contemination.

reagents and surfactants typical of hospital wastewaoter,

The test data confirms that Saheb Bandh is under sustained pollution stress. The
inflows are carrying high organic load, faecal contamination and nutrient enrichment,
thus causing severe DO depletion. This suppons the Committee’s earlior
observations of waler hyacinth proliferation, siltation and reduced aguatic life witn
potential for future fish mortality events.

Recommendations Based on the cumulative findings of the Joint

Inspection Committee, the following directions are
respectfully proposed for consideration by the
Hon'ble Tribunal for restoration, revival, and
_ﬂanngicat sustenence of Saheb Bandh, Purulia.

*  Purulip Municipality:

The Puruliz Municipslity shell immediately stop all untreated
wastewatar [rom entering Seheb Bandh by olocking the existing drains
identified during inspection and diverting the sewage to the STP facility,
Meedless to say, it should first make the STP functional,

The Municipality shall develop a time-bound sewerage plan covering
the surrounding residential and commercial estabtisnments, It shall
ensure tnal no greywatarn, wasnwaialr, or sanitauon waste lrom the
publictollet siuated near the waterbody flows into any draln leading e

the laxe.

The Municipality shall place edequate waste bins along the
embankment, prevent opan dumping of solid waste, and anforce
penalties for littering. W shall also install proper signage and
survolilance where required, and caorry oul regular cleamng and
maintenance of the lake surroundings.

The Municipality shall undertake, in coordination with the Land and
Land Reforms Department, o boundary survay 1o clearly demarcate the
limits of Seheb Bandh and remove the ebandoned structure Tound
within the boundary area, unless it is regularizad for a defined public

purpose.

* Rotary Hospital and Singhania Hospital

- 1".-|_'_'_I__JI
s |
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Both Rotary Hospital and Singhoania Mospital shell construct ang
commission Efluent Treatment Plants suitable for treating thelr L gua
waste, including washwater fram giagnostic and treatment units, and
ensure full operationalisation within a time-nound scheduls. Trey snal
not discharge-any unireated wastewater inlo municioal drains tha'
aventually fall into Saheb Bandh. Ench hospital shall susmit an actior
taken report to the West Bengal Pollution Control Board wathin tnirty
days, steting the steps taken towards ETP installation witn tne
approved design, procurement details, and the name of the autass ses
operator responsible far the plant's functioning.

The West Bengal Poliution Control Board snall conduc! perodic
sampling and inspection of the lake and the drains leedng i ar
quarterly intervals and file compliance reparts belore the appropriate
authority. The Board shall take stringent acton, including the issuance
of notices and penalties, against the Municipality o any establishment
that fails 1o comply with the directions issued regarding wastewater
rentment, solid waste disposal, ar tne prevention of polluticn

*  Public Health Engineering Department

The Department shall carry out @ hydrological study of Sahes Bandn 1o
assess Inflow and outflow charocteristics, sillation patterns, and
slormwater load, and shall prepare & plan for diversien, filtration, eng
managamant of stormwater so that runoff does not carry pollutants
Into the lake

s Figneries Depanment

The Fishenes Department shall conduct an assessment of tne fior
population in Saheb Bandh and take steps to prevent fisning activities
in highly weeded areas unil restoralion measures improve the
ecological balance.

* The Forest Department & The Purulia Municipality

Remarlks

They shall prepare 8 programme lor the remaoval of water hyacinth and
other invasive vegetation from the north-west side of the lake. Tney
shall introduce suitoble native plant species 1o restore ecological
function after weed clearance,

The Joint Committee concluded that Sahen Banch
has suttered significant environmeantal da mage due
to long-term inaction by local authorities,
malfunctioning waste treatment systems, the
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ongoing flow of untreated waslewater, _and

unregulated human activities in its protectad ares.
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Toufic Aslam
Scienust C,
Regional Cireciorate-
Kolkata,
CPCE

Enclosures:

Annesure-1: Order of Hon'ble NGT dated 08.10.2025
Annexure-1l: Compesition of the Committee

Annexure-l: Test Repors

Sudip Bhottacharys
Environmental Enginee:,
Asansol Regional Office,

The enviranmental problems ore clesr from low
oxygen levels in the water, excessive weed growan,
silt bulldup, and repeated fish deaths. Impravingtnie
water's health will require a coordinated, time-
limited eHort involving local government, hospitals,
the Depantments, and the District Administration,
with gvergight fram environmental regulators

The Committee respectfully submits this regoen 1o

the Hon'ble Trbunal for rewew  and furthe:
instruclions
u”\',}{y“ j y Y
- [ -)f',rl_.f_'__nf'
HAn] IAS

Patil Ypgdsh Asakrio]
ADM lEdsonment Call),
Flrulia District

WBFCE Vwest Bangs!

Annaxare-|V: Statutory Licenses of Rameshwnorlol Singhania Seva Pratistnan

AnnexureV: Statutory Licenses of Rowary Club of Purulia Service Centre

Annexure-Vl: Photographs taken during the inspection
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Item No.01 Co % p ARERT et J

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYBICAL HEARING WITH HYBRID MODE)

Original Application No.184/2025/E2

Subhns Datta Applicant

Versus
State of West Bengal & Ors. Respondents

Date of hearing: 05.10.2025

COFAMN: HON'ELE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MENMBER
HON'BLE MR. ISHWAR SINGH, EXPERT MEMBER

Applicant: Mr. Subhas Datta, the applicant in person (through VC).
ORDER
1. The applicant, an environmental activist accorded recognition by

medie and other institutions for work done for protection and umprovement
of emvironment and ecology, has filed the present Criginal Application under
sections 14 mnd 15 of the National Green Tribunal Act, 2010 secking the
fellowing reliefs:

i} To direct the coneemed Respondents to take immediate steps for
preserving and maintaining the hesitage water-body.

(6 Te direct the Respondents authorities to stap dischwrge of
untreated liguid wasies to this water-body without any further
delay.

(] To direct for designation in Experts Body/Committes 1o find out
the ways and means for epproprinte upkeep of the Dighi, |

(v} To direct the Respondents concemed to stop all prehibiteny

activities in the water-body at the earliest.

AITESTED

I BANDYOPAUHYA®
HOTARY PUBLIC
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(v To direct the concerned Respondents to take immedinte steps ns
envisaged under the Water (Prevention and Contral of Pollution)
Aet, 1674,

{vil To direct the Respondents concerned 1o take steps as envisaged
under the Environment (Protection) Act, 1986.

[vii) Such aother andfor further order or orders be made and/or
direcuons be given as the Henble Trbunal maoy deem fit and

proper.

2. The applicant has submitted that the Saheb Bandh/Nibaran Sahar,
having area of 76 acres, 1s & very large and heritage water body in the 1own
of Purulia in West Bengal which wan excavated dunng Bratush perod in
1843, The above said water body had histoncal, geographical mad
eavironmental significance for merving the drought prone aren of Purulia
Teown, inhabited by about two lakhs' prople. Several public toilets have been
built up nside the water body and untreated effiuent from the same fows to
the Saheb Bandh. An asrated lagoon type sewage treatment plant hes been
set up by the Purubin Municipelity on the South-West side of the water body
but now untreated waste of nearky hospitals is being discharged. The plastic
and other non-degradable wastes 15 being dumped inpide the Saheb Sandh
mrea. Due to high contaminetion of the water, death of fish has became
frequent and even during monscon death of fish in the water body was
thereby caused. The applicant sent a complaint dated 10.09.2025 1o the
Ch:if-.l‘ Secretary, Government of West Bengal and other concemned authorities

but no action has been taken on the same.

3. Prima facie the averments made in the application raize substantia
questions relating to environment erising out of the implementation of

the enactments specified in Schedule-I to the Nationz! Green Tribunal

Act, 2010. —_—
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4 In view of the above, notces of the Onginal Application

to respondente no. 1 to &.

S. In view of the averments in the application, we also consider i
appropnate o have response of the Puruls Mumcipality and the
Cenwzl Pollution Contrel Board who stand impleaded as respondents

Ko, 7 and 8

6. The applicant is directed to amend the memo of parties 10 the

epplication,

7. Notice of the application be nlso issued to newly added respondents

no. ¥ and 8.

8. Mr. Rajib Ray, learned Counsel has appeared and accepted notice for

respondents o, 1, 2, 3, 5 and 6.

9. Mr. Ghanshyum Pandey, learned Counsel has appeared and accepled

natice for respondent ne, 4.

10 Mr. Ashok Prasad, leamed Counsel has appeared end accepted

notice for respondent noe.E,

11.  Sinece, all other yespondents are now represented before this

Tribunal, the Registry is directed to issue notice 1o respondent ne.7.

12,  In view of the averments made in the application, we glss consider
it apprapnate that a Joint Committes be' constituted to verify the factual
posidon and suggest appropriale remedial action. Accordingly, we

constitute & Jeint Committee comprising of representatives of Central

Pollutien Contro]l Board (CPCB|, West Bengal Pollution Control Board

ZTA

.

o
o« [ glf"'pl':-"‘”"

ol*
w
S
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(WHPCH| and District Magistrate, Purulia and direct the same 10 mee:
within ™o weeks, undertake visits to the site, logk i the Erevances of
the applicant, associate the applieant and representative of the
concerned project proponent, verify the factual posiuon mnd sugses:
nppropriate remedial action. The WBPCB will be the nsdal zzency for

coordination and complirnce.

153. Liston 22.12.2025,

1]

14. A copy of this order be sent to the Member Secrema~y, CPC
Member Secretary, WBPCH and District Magistrate, Purulia by amaf fo-

requisite complance.

ishoar Singh, EM
Ocinber 095, 2025
Crnginal Application No.184/2025/EZ
AM
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Office of the District Magistrate, Puruliz
District Environment Cell

Memo No:_ =6 fENV

Ta
The Member Secretary
West Bengal Pollution Board
Government of West Bengal
Sub:- Member of the commitice as per nstruction of Hon'dle Green
Tribunal, Eastern Zone Bench, In respect of order of Honle

NGT on the subject matter of Sahch Bandh

Ref:- Memo No. 339,/2/3L/WPB-G{l|2025 Date: 03.11.2023

ST,

Apropos of the above subyect and reflerence number and as per arder of the

Henble Natonal Green Tribunal, Eastern Zonc Bench [ollowing is the name of
representatives of District Magistrate, Purulia for the commitiee:

i. Shn Patil Yogesh Ashokrao, 1AE, Punsla, Additonnl Dustrict Magisirate
([Emvironment Cell),

This is for your kind information and taking nccessary action.

Yours faithlully

r
Thanking you, h,_‘_g.-'""
£ ':L.'__,.--'
. Fa _J"t—r'
36
District M apistrate,
Purulia
Meme No. _?’EE‘_'-:EJI BNV Liate: E£711/2035

Copy forwarded for information to;:-
1. The Additional District Magistrate(Environment), Purulia
2. Bhri Sudip Bhattacharya, Environmental Enpineer & In-Charge. Asanso) .

Repicnal Ofice. [._.ﬁ-
a *\uf-"""-; -
LAY

Dastrice ."'.'l'u‘:u ilrate,
Furulia

A D
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* CENTRAL POLLUTION CONTRUL ROALLL . y
I;f Li FE r”“!'\-lﬁ'h wl ITF.,T'T]': el KEN ) LT IE B [
(s o LMt pf v rmment Faresi & Clineie L e ek wad ek ]
L Lmie e Ny . e
, Lrmbrrme ﬁlﬂtﬁ"ﬁl oS, ST ]
CFECB

Reglonal Directorate, lolkata

Vil Nowt UMM 020 0251 LU T KOLIAT AR ot} g | Date: 291002025

W lo
The Member Secretary
West Bengal "allution Control Board
Paribesh Bhovan, Block-1.A, Seetor-11]
Salt Lok Ch, Kaslkaa < 700008
Email: mswhpeh-wh'a banglo.geoyn

Subject: Nomination Letter in the matier of O.A. No, 18472025757, (Subhas Datta vs. State of West
Bengal & Ors.) - rep.

LITR

This has reference 10 the Hon'ble NGT Order dated 09.10.2025 {i the matier of O.A, No. 184/2005/F7
(Subhas Dawa vs, State of West Bengal & Ors.) wherein the follonwing has been directed

“12 . we alye consider it appraprinie that a Joint Commitive be constimod o vertfy the foctval position and
suggest apprapeiele remedial action. Accordingly, we canstitwe o Jom Commies conprising of
represemtaiives of Central Polintron Control Board (CPCR). West Bengal Poliution Control Boasd (iVBPCH)
e Distvies Magistrate, Purulie and direct the same o mect within o wesks, wndertabe vivis o rhe xite
fook into the gricvances of the applicans, associare the applicent and represenfative of the concerncd projeer
propanent, verify the foctial poxition and suggest oppropriate remedial aotion

In this repard, Mr. Toufic Aslam, Scientist *C" (Mobile Noo: 7827106649 Email: toulic.cpch@pov.in &
rdkolkata.cpcb@gov.in) has been nominated by the Competent Authority to represent CPCB in this commitiee

for carrving out inspection,
All comrwnications reparding the sie visiv and other isswes reloted o this mater may be directed

Mr. Toufic Aslam with a copy 1o this office. 11 is also requesied 1o held a virtual meeting to plan and finalize
o mutually convenient date(s) for the committee members to conduet the site visit in compliance with the

aforemenzioned order.

Yours faithiully,

HNE o
(M. K. Biswas)
Regional Director

Copy for kind information to:
(1) The Distriet Magistrate, Purulia; Old Callectorte Building. West Bengal - 723101

Email: dm-pur-whiitnic.in . . |
(2) Mr. Toulic Aslam, Sc. *C'; Centzl Pollution Control Board, Regional Directorate, Kolkatn

t il

" (M. K. Biswas)
yamaa Head Office: S5 BT Regional Directormte:
uirdy wd3) parvesh Bhawan, 502 FIUTE WITFER/S02, Seulhend Tonclave
T ot R AL Arjun Nagar 1552, 11955 55 T2/4502. Rajdanga
femftrnelhi-2110 032 MzinRoadOTHETAL Kelkata- 700107

A7 Tel: 033-2443 a577

PTHTS, Tal: Q1L-23202030, 22305797

ST Wehs e warw CUCTLRIC N E-Hefa-mail: rdkolhata.cochn gewar

e 5;7-.: 23 .
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WEST EEnca: 1
—LEIvCA WEST BENGAL POLLUTION CONTROL BOARD o
S Paribesh Bhawan, 10A, Block LA, Sector 111
{7 Salt Lake City, Bidhan Nagar, Kolkata - 700 106, INDIA
Welnbie : www wbpchgovin, email : whpchnet @ wbpeb gov.is
CTO No.: WEPCB/Z28375712024 " Date : 200672034

Consent to Operate (CTO) for Health Care Establishment ander Scction 25 & 26 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended and Scction 21 of the Alr iFresentlon
and Control of Pellution) Act, 1981 as ameoded.

Reference: Application No.: 3283757

The West Bengal Follutos Conind Boand (bereioal e relerred w s Some Board) unds (e prevaoes of Sesion 2%
& 26 of the Water (Prevenues and Costrol of Pellator) Act. 1974 as aemeeded and Sectiog 21 of the Aj
{Prevenbion and coatrol of Pollution) Ao, 1981 s mmesded. and Rules and (rderns made (hereunder hesely pruats
Consge! 1o Ramesbwarlall Singhanls Scva Pratisthan (Messinafier refered 1o a0 Applcant) foe = ori bocged o
Lake Road. Citx/\V ilL-Purulia, PO-Purulia, PS-Purulia (Town), Dis.-Perubs, Pin-723100 for the Feriod (o
20/06/2024 1o 300672029 0 operute the Health Care Futablivhment and 1o discharge liqusd effloen trcugh | pos
of patbets foiefally o e acvondance wilk e conditon g mentioned e the cotes! provided on any diy @ apy
uatance the quality aed quartls of lquad discharpe apd paseoas emanoe shall sal enceed the permrwilile [gmir a

specificd in the Envircoment (Prolecton) Act. 1956, as arended

Hiesch of e conditions and | of falee tocotmnply with the direchions as inentoned below whall resder the sgel; can

liabie for prosecution undes the provinons of the \aerPrewentos asd Contol of Pollation) Act, 1974 as Emended
and Section 21 of the Ast (Prevertion and control of Pollaloe) A=t 3R] 21 amended

Ihe State Board reserve the right wo revole. o tlutian or paks A0y rensonable vanetion f chaoge | afieg (le
coodit:oes of thiv comsent lelier giving on Ll'lvrr:"'l-h.'lﬂirﬁ I applacant

Conditiens ;

1 The coascs: i prasted o carry on 'Q""- EL‘_‘:F

[

4 T brieg any chanpe m the wae, wacks, plicr of poent of disckazze of effoen! e

Privaze Nemg Home: 50 led t“ll.'l.li-\;‘- i : F‘f__ :
The applican: sball ke sdeguate messwre e o ore/dispeie off 3758 Lgi per month of Bio-medicgl
wntes geoersied from the bealih care establishmen) specified in the Rules

3 The spplicant shall remain respontibie for the gaantity and gualiny of Iinguatd cThsent and gascous emusyg

the ppprlcant shall obiam
prioe permuson of e Siaie Board

The applcant whall take adeguice meavares 10 mainmis the qualiy ef the [mal effleent before dattaging o

' the sewer aball conforms o e Sanded o glven below
- —_— ,f'il_ﬂ‘E ters Bnd slandard i }'ﬂqm of smpling
Paramelery - Slandards =t Lnis !
[ L S —oe L mEh _ Yeah
! - T,'I-lll- . 5 1 o s . | B 1|.!"-'.‘._l. |
Boy . 1 mef I Yearks N i
kG N i [ I - R
ir—--- - P.f.‘f = - — -1 .10 ] - ) Yemly _:
[ Bosmyes 90% vervival of fish afver 96 I Yoty
L | heunin 005 effsent | B ]
& The spplicast sbhall take sdequale meavares (o mainian the quality of paseous emissons 5 wpecified below

T i sty e dormmra from (CEAT b WRPCE
VEPCWTLTIT A0
Fageld
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[Staek | Staek 'l'|||I||!('nl‘|H Fuel detalls | Cont | Concentrations of parimeiers kyldo cheed
O helgh! atine | elty | ap- | g rul ' 1 Yot ks
q | hed o ot | Fuoel ||‘j|:|||| .: PATE C0H | Acld Pl | SO0 ‘h"fq’ Lraghe ienG | A 'i/’
" [used |ty | Y DN ey | M N LN Doy y.of [ S
rom |l emila milr -y mg/N| 3 my Nyl A simp | #
| pron emiss| inn ' wmyy "i, | ' P~ bng |,.-~
nd | dan [noure | | s ' 'I
level (woire| e ' [ : I |
{1 s | l | | | | | | | l !
l 'II'Iulr- ppplic it shall meatain the wore Tevels frein i awn somiiees withie the pre nnimes within the Lt gven
[IR8 TN ANA
! |
Lime 1dmit o 08 (A ) Dey
by Do (006 B L g "l
[ bt dhme £10 poan T EH ni ) 41
H Maostare levels tram the T set shold e comtpalled by proavling an o fi enclosure an by treating thee resarn

seonstically. Tnstallation of DO Ser must be stectly complignee with the recommentdation: ol the

manulacturer, A proper rontne and preventive maintenanee procedure for the 06 Ser should he ser and

followed in consultation with the DEF Set manafacnirer to prevent pose levels from deterioration with v
Y The applicant shall maintain good Bennebeeping, good work g conditian and ke adeguate measures 14
comtend pollution Troin all sonrees

10 The applicant shall allow the olficers, of the Boired toenter it applicant’s premimes af any ressannhle lirme for

snpec g Hie it

11 The rylrmr:l ahiald aakee an applicatien Lo the Siate Benanil iy the prese gibed Torm L penewil af the conweni ol
o [ {1 tone hundred & twenty) duys before the date of expiry of iy comsaenl
e TR
12 Pl entabibistiment shull oot ke any lle { o £ modilication in the existing procesy and

copuaprie il gl comtel] systenn t;f Hyany new onitletfoutlall o stack or clunge

Qv
e place ol hima g pres, witlisnl praot o il i
A The Shite Feonrd reserves 1l rlplll-[--r Ii H"-Ff"iﬂ.l'-.-_'.lll-;"'rtrr] at any e ot fosnnd that the health care
catablinhent i oot ppeeting the atirmligdde 'I"'anruiumr-r1_1'.;,' vhe Wbetared o 0f e polligeon contn] coquipment are

j iy
14 The appelicin shull elatian Aathorisd i peality lar genetation, | alleciiun, receplian,
prarngron b and ddinprani il Bades i per the Bin Medical Wante Sanagement

tedapient, e g
Pales, M1 and as srenteledd therenbier Tromn e Tifab

Specin) Conditions:

atfan of the nforesald conditlony ulill entadl cancellstion of this Consent for Operate,

Any vial
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¢ Lt L WEST BENGAL POLLUTION CONTROL BOARD
SRy fiirmseisieen
‘;&rf- all € ¥, Ik n hagar, kolknta - h
Website : www.whpch.pov.is, e-mall ; whpebnet @ whpehpov.in
CCTO No.: WBPCB/S889973/2024 Date : 18/03/2025

Consent 1o Operate (CTO) for Health Care Establishment under Section 25 & 26 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Air (Prevention

and Control of Pollution) Act, 1981 as amended.,
Reference: Application No.: 5889973

The West Bengal Pollution Control Board (bereinafies referred 10 us State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pallution) Act, 1974 as amended and Section 21 of the Air
{Prevention and control of Pollution) Act, 1981 as amended, and Rules and Diders made thereundes heceby grants
Consent 1o Rameshwarlall Singhania Seva Pratisthon (hereinalter referred 10 as Applicant) for 1l unit localed al
Lake Road, City/VIIL.-Purulia, PO-Purulia, PS-Purulia (Town), Dist.-Purulia, Pin-723101 for the penod from
1BM2/2025 1o 30062029 1w operate the Health Care Establishment and to diecharge ligud effluent throwgh 1 pos
of outlets / outfalls 1o in accordance with the conditione a8 trentioned i tie consent provided on any day ar pny
Instapce the guality and quantity of hamd discharpe and gaseous amission hall nol excesd the permisshis Jumit ne
spoecilied wm the Envionment (Protection) Acs, 1986, as amcnded

Breach of the conditions and { or failuie 1o comply with the directions as mentioned below shnll render the apphicant
liable f{'li_' prosecution under the provisions of the Waler{Prevertion and Coetrol of Pollation) Act, 1974 as amended
and Section 21 of the Air (Prevention and contro) of Pollution) Act, 1981 as amended

The State Board reserve the right to revoks,, withde Y s fake aiy reascaable variation / change / alter the
conditions of this-consent letler giving oné mosth s hofice Wo'fise applicant

Conditions : s

—
The consen: is granicd 1o carry on v_ l., L pi :
Privale Nuruog Home: 75 lE‘meiﬂ“'l‘i@I tz‘i‘ B

A The applicant shall take adequate measurcsTe be sitie/dispose off S62.8 kgs. per month of Bio-medical
wantes peoerated from the bealth care establishmen! as specified in the Rules
- 3 The applicant shall remaun yesponsible for the guantity and quality of Ligud effloent and gascous cmission
E To bring any change in the uni, siacks, place or pemt of discharge of effiuem eic the applicant shall obin
prioy permissqon of the Suce Bond,
5 The upplicant shal! take adequate measures o maintaio the quality of the Nical ef fuent befoce discharging 1o
the sewer shall conforms 1o the Standard us piven below
—_—m —a— -
I i B _Parameters and stnndard N _ Frequency of sampling
_ Paramciers B Stundards | Ulmi ) |
[ e esew o | yewt —
|- _T58 | 100 o mpt | Yewly
o COD . W — mgy! ) Yealy
i BOD R S | B _mp] N Yeosly
oG L w1 wmgd | Yemty |
[ Hio atsay test | 0% survival of fich after 96 | | Yearly
- L = | houninl0®Eefflent | | o |
4 . 6 The applicant shall take adequate measures to maintain the quality of gassous emissions as specified below:
-
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Capa | Cong Fnr_E_(ltft_uilsT Cont | Concentrations of parameters nof 1o ex
city | up- | puel (Quan| ™ | PM( | GO( | Acid |Pb(m S02( NOX
1 hed o Unit wsed lﬂr ’!ﬂl‘.‘ mnm %) hml“!gf“mmp‘w" (m

frum | o |emiss i mir |3y mgN| 3) | md) N
grou [emiss| ion | |mu"l mi) ; '

ud | fon |sourc | | |
level (soure, © | || ‘ ! | |
| |

{m | ex | 1 B S SN N N
. i ¥ ¥ Ll F
The applicam shall maimain the noise levels from its own sources within the premidds witiyo the luq;,mt"'iurn .
828 .

T op \\ 2.\
!___ I _Time I.iﬁIIMIUE\IRQﬂ';:
50

~ Dayiime@am o 10pm) N Y “’;_;:/

T Nghtme(Mpmto05am) i3 T

8 Noise levels from the DG set should be controlled by providing an acoustic epclosure of by reating ke room
peoustienlly. Installaion of DG Set must be sirictly in compliance with the recommendations of the
manulactiurer; A proper routine and prevenlive mamtenance procedure for the DG Sei should be s=1 and
{ollowed i consultation with the DG Set manwfacturer to prevent noise levels from detenioration with use.

_ [Stack [Stack
\‘: helgh | attac

7

The applicant shall muinmin good housekeeping, good wotking condition and 1ake adequaic measures to
control pollution from all sources.

10 The npplicant shall allow the officers of the Bourd Lo enter into applicant’s premises a1 any reasonable time {or

inspectung the unit,

11 Tre applicant shall make an application 10 the S Board in the prescnbed form for repswal of the consent &
least 120 (one hundred & mwenty) dovs before the dote of expiry of this consent
e s R
12 The estublishment shall not make any i expansion / medification in the exisung process aed
equipwent, pollution control system an ill nol alter or brmg in any new outlet/outlall or stack or changs
the place of discharge, withoul prior ndf h}h bf (héeBoam’, L

13 The State Bonrd reserves the righi?g_m-wﬂ:e-l.hlg constnlilal any lime it is found tha: tke health care
csinblishment is not meeting the standards-a5 Tyertooed By the-Board or if the pollution control equipment ae

found 1o be inoperative. Yo L E f.-,—-'

14 The applicant shall abtain Authorizdagss, -bpﬂﬁm;g"rl’ncility for generation. collection, reception,
treatment, storuge, tmosport and di:[pusu sbigmedical wastes as per the Bio-Medical Waste Managemrent
Rules, 2016 and as amended (herealter from I

J Special Conditions:
Total nos of Bed(504+75 expansion)=125 Nos of bed capacity

1. The consent certficaie moy be revoked in cose of any valid public complaint regarding environmental polivtiien

apainst the unit.

2 The unit shall-arrange for segregation, weatment & disposal of Bio -medical wasic as per the Bio-medical Wasie

Management Rules. 2016

3. “Guidelines for Bar Code System for Effective Management of Bio-medical Wasie™ is avallable in CPCB website
at hirp://cpeb nic.infuploadshwmd/Guidelines _ for_Bar_Code_ System_for_HCFs_and_CBWTFs pdl. The unir shall

comply with the same.

) 4. All types of precaulionary measures (0 be taken to prevent fire hozards incleding oblaining necessary

. permissionflivence from concerned authority. ‘

WEPCRMESSTIOCS
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5. The unit shall operate only with valid Health Licence under the Clinical Establishments Act & with valid apree men:
with Common Bio-Medical waste teatment facility.

6. The unit shall treat effluent adequately in ETP before discharge so as to meet the supulated Standards
7. The urut shall operate with valid Biomedical Wasie Autliorisation of the Stnte Board
Any violation of the aforesaid conditions shall entail cancellation of this Consent for Operate,
For and on behall of West Bengal Pollution Control Board
~ 7 .
Hedimha
o

Senior Environmenial Eoglneer
Operation & Execation Cell

et
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WEST BENGAL POLLUTION CON PRHARD

Paribesh Bhwan v g

104, Block — LA, Sector Ii1, Bidhan: Rt sy 2002
Kolkata - 700 106 g g0

crg i "1"{‘5-’?"21

BM ;s\‘l{kuthnri.snum No.: Dﬂ ﬂigﬁ'ﬁé“

Memo qu_gﬂ—‘galﬁmw, WHE ’D P E 1 0029 bl f‘?ﬁzl,
FORM - 11} St £ DU
AUTHORIZATION

tAuthorization for opervating a fuellily Tar generalion, LCollecimn, reception, treatment, sierape, ans preart wed desposal
ul biomedical wastes as per the Bo-Medlcal Wasic Munagement Rules, ‘ulh]

1, Mﬁgﬂ% M -MM&MH yﬂ.{é ..... an eccupicr o
up:mmru fnc-.hwlumdn! _W M M
J[?r‘ "‘.z- !pf"l Jp-. " Q .‘Off' fr;f‘ "1{" A |':.I|L~rchygr:1ntcdnn#\.utlmnuhunfcn

Activity (I'I*'a_m.'ﬂh fasr— Tre 101
I Ge rr;tllnn.m.g.:;..ti;:-:. \ ! b ‘In..mn .m |1m.u."'n 07 conversion
" Y %
. B s N L % v Ba
O Coliection "J ]".cc\hnl. )

uj’.Smmgt rc “_’__ -

O Pecknging

A et T AR T, ,
3 Reeeptioli— g =7 = B OfferingTor Sale / Tramstor, e
O Transporiaiion | jm) A.ng. otherfim of Hardling

(5]

Ws.gﬂéhf l:?é._,f’ Cj‘ff ff&-: 2edie _3{ LAY Cr. ﬁ(.q,:qi,'c‘_._ ‘,{ f’—"; ,z,f. is hereby awthorized for handling
nl'hlumnd:c{ﬂ ._=1.1m11:.Lr :aﬁﬂm riven below ; 3'?’ 1 .:.f: -':,- h qujxdkm 'Z':mf)

i” 1t

(i) Numbero .._.w HHCF i _.'____-_'_erT_J_‘:_?.‘.”'_
(i) Numhcrnfhtal'hﬂ:*rch:linmsmu-ud by CBMWTTF L =
(i1} Instolled treatmeniane Seenosn lh| =1 i : il — _ kgperdm
(iv) Arenordistance covers v OBM W " ¥ l_ - = N
(v} Quantityof Binmedical wa Rln:.q. ! fr:d ‘t:...:'.'f.‘:l iirﬂu;msadz ) ‘?f - E"j: Kz perdmy
Typeof Waste Category ke Quazetity permitted for Handling
Velow =00 Foee]
Red 200 Filed)
White (Translucent) f [+ 80 Ke/ ooy
Bluc [0:01 ;@;M_]

3,  Thisautborization shall be in force fora period upto 3_{!& y/ﬂﬂ 2. from l:h:dalr:nhssur.

4,  This authorization is subject to the conditions slated overleal and to such other condilions as may be specified in the
rules for the time being in force under the Enviroament (Protection) Act., 1986,
\lf Q,\uﬁ _

Aulhunscd SIEI‘IILUI'\ urlhc Stale Bnn_rd
Erlomanis BRGNS
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¢ ; ),

Termn and eanditions of anthorization : )

Lo The snthorization shall comply with the movisions ofthe Eaviropment (Pvotection) Act, 1986 and the rules made there
unider.

2 The suthorizaton or its renes al shall be produced fu inspection ot the request o an officer authonzed by ihe preseribed
authurily

A The person amhorized sholl not rent, lend, sell, transfer or otherwise transport the biomedical wastes without obtaiming
prior permission of the prescribed authority

4o Any unatthorized ehange in personnel, COUIPIIE L OF W orking conditions s mentioned in (he application by the person
awthenized shall comstitute abreach uf Lo anthorieation,

5 Teis the dury of e ntbiorized peesap 1o ke PrinT permission of the preseribed amhorny tolose down 1 Lacilony o
suchatfer terme and conditions as may e stprlated b il poesenbed anthor i

Additional Conditiony ;

[ The oceupieroperator must handje & manage biv-medicnl wastes os preseribed in the Bio-Medicnl Waste Management
Rules, 2006 nnd tuke all Sleps 1o ensure that such waste is handled withou any adverse effect i humin healil & e
environment

= The ocenpier shall handle metcury bearing wasie as per guidelines wsued by CICI for the *En wronmentally Soun
Manogement of Mercury Waste Generaed from the Health Care Fazilities'

3 Every authorized person shall maintain record telated (o pencration, collection, termporay storage of bio-medical
witstes inaccordance with rules.

4. Nountreated wasie shall be stored onsite fur more than 48 houwr,

s The applicant shall submit an Annual Report in Form-IV 10 the Board by 30 June every year for the pericd Mrom
January o December of the preceding year s required under (e provisions (Hule-13) of the Bio-Medical Waste
Mannpement Rules, 2016

6. The West Bengal Pollution Control Board reserves its right to revoke, withdraw, make any reasonable vanation of the
conditions ofchiange oralter this*Authorization',

© 7. Application for renewal of Authorization shall be filed ar least 60 (sixty) days before the date of expiry of this
- Authorisation,
)
*‘1
o d«"’“... =i 28
=
{Authorized Signatory of the State Board)
¥ E.\‘-.:h.“ CLCIU R L'h-‘_'ir'Fl;-'
- FoRe e e Bomer
b S a4 egg et
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ST BENGAL WEST BENGAL POLLUTION CONTRO
e — . . A RIE P
LT gun le"'"’“f' Bhawan, ?“"* Block LA, Sectc - MER Bygy, |
WW bt ] a EC"J, Bidhan hlglr., Kolkata - 700 BlA "SI0Ei0; @)
Welshie www.wbipeb.pov.in, emall : whpchoctimwh y - Q. fr
i - - "’
CTO No.: WBPCB/2535235/2022 2 ;a;&%‘ﬂa&‘i%f ;

e e

Consent to Operation (CTO) for Health Care Establishment under Section 25 & 26 of the Water
(Prevention and Conirol of Pollutivn) Act, 1974 as amended and Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981 as amended.

Reference: Application No.: 2535235

The West Bengal Pollution Control Board (hereinafier referred 1o s State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Seetion 2] of the Air
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders made thercunder hereby gramts
Consent to ROTARY CLUB OF PURULIA SERVICE CENTRE (A unit of Rotary Club of Purulia
Charitable Trust) (hercinafier referred to as Applicant) for its unit located st WEST LAKE ROAD, PURULIA
for the period from 03/01/2024 10 31/07/2028 to operate the Health Care Establishment and to discharge liquid
efMuent through 1 nos. of entlets / outfalls to ETP (o outside drain, Domestic & others-1500KLD in accordunee
with the conditions #s mentioned in the consent provided on any day a1 any instance the quality and quantity of
liquid discharge and gascous emission shall not exceed the permissible limit as specified in the Environment
(Protection) Act, 1986, as nmended.

Breach of the conditions and / or fzilure to complyaithabedircctions as mentioned below shall render the applicant
linble for prosecution under the provisiens of the Water (Prevention and Control of Pollution) Act, 1974 as amended
and Section 21 of the Arr (Prevention and cunrr'ﬁT'é'i'Fu]L:fm??j'm‘]?EI as amended.

The Stte Board reserve the right to revoke! Wilhdra b7 %{ﬂ%'nny reasonable variztion / change / 2lier the
conditions of this consent letter giving G IR EE T b applicunt.
— e —

Conditions :

T e
e BT T et
The consent is granted to cary on k—-:-—(-%:- C Eaf.
Private Hospital: 110 Bed Capacity -“*\E m

2 The applicant shzll take adequate measures to treat/store/dispose off 12, 1.E, 16, 0.01 kgs per month of Big-
medicel wastes generated from the health care esablishment ns specified in the Rules

3 The applicant shall remain responsible for the quantity and quality of liquid effuent and gascous emission
dq To bring any chau?:  the unit, stacks, place or point of discharge of effluent ete, the applicant shall obtain
prior permission of the Sinte Board,
5 The applicant shall tnke adeguate measures to maintain the quality of the final efMuent before dischargg 1o
the sewer shall conforms to the Standard as given below:
:_ —— _ Parameters and standard __ Frequency nl's.mp]h:g _I
| Parameters  Standards _..‘___ O .
— 1SS L w e Yew
BOD | 30 l mg/l L Yealy |
_coo [ a0 T et vewn |
ST S T —— i —
- _ pHRanpe I S li,Su:Q__L | o o Yearly
Bio exsay (est _[9%'; survival of fish afier 96 | |
liours i 100% effluent - 1
——————— e —
“Theiz t2 comgpuaer generated document from OCMS by IWRPCE"
RAPCH2S18332022
Fagel
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T & Th= applicant shall take adequale measures to maintain the quality of gescous emissions 2s specified below: 3 5
| Stack | Stack ]Cl]lii‘ Foel detalls | Contr | Concenfrations of parameters not (o exceed _T;’r‘:quw.
height | attach "Fi‘"; Fuel |Quant "i‘l PM(m| CO(  Acid Pb(m | SO2( |NOX(|Other €Y
from | edto |EMISSl yged | gty | SYSC | p/Nm | %) | Mist( | /N | mg/N mg/N | ' '
roun |emissi | on m(if | ™4, mp/N| 3) | m3) | m3) sampl
level| on  [source any) m3) " | I | ing
(m source | | | | | .
| L] |
| e E— e — I EE—— — | ~
68 |DGSet| 165 | HSD | Memc|Acoust | | : . ' yearly
Tonnes | ic
| May |emclosu | |
[ re. [
| Fesnde |
| ntial | - | |
silence
i ! | B T | [
6.8 |DGSct| 125 H5D | Metnic | Acoust | yearly
| | Tonnes H ! | |
| | May | enclosu |
re, | |
| Reside
| | | ntinl
| silence |
———— — - — ___’_ ik, T S— - — - —
7 The applicant shall maiptaim the neise levels from its own sources withn the premises withun the hmit grven
below:
_ Time ]  Limitin dB (A) Leg B
_ Davime(@6am.tol0pm) T T 50 e
| Night time (10 p.m. to (M n.m J —===——— 40

B Noise levels from the DG set should betimblledbizpnitading an acoustic enclosure or by reating the room
zcoustically. Installation of DG SgETmeTie=Stmctl¥ i compliznce with the recommendations of the
manufacturer; A proper routing an rewsniive_mawiemncg procedure for the DG Set should be set and
followed in consultation with the D _Setammmufaciurer topeesent noise levels from deterioration with use

— B = - T | :...:_._--l“

5 The zpphicent shall maintain good M:‘:fet:ﬁﬁg. ocd working condition and ke adequate measures to

control pollution from all sources. - E—— o
: 10 The zpphicant shall 2llow the officers of the ﬁﬁarﬁ th chiter into applicant’s premises &t any rezsonable ime for
mspectuog the unit

11 The applicant shall make an application to the State Board in the prescribed form for renewal of the consent a1
least 120 (one hundred twenty) days before the date of expiry of this conssot

12 The esizblishment shall not mzke aoy alteration / expapsion / medification in the existing process and
equipment, pollution control system and shall not alter or bring in any new outlet/outfall or stack or change
the place of discharge. withom prior approval of the Board,

13 The State Board Teserves the right 1o revoke this consent if at any time it 15 found that the health care
establishment is not meeting the standards as mentioned by the Board or if the pollution control equipment are
found to be inoperative.

14 The applicamt shzll obiain Authonization for operatiog 2 facility for generation, collection, reception,
treatment, storege, ransport and disposal of biomedical wastes as per the Bio-Medical Wasiz Management
Rules, 2016 and as amended thereafter from the Board.

‘| s pecial Conditions:
" 1. The occupier of the Healthcare unit is directed to install a suitable effluent teatment plant within 3(three) months
) from hereof & submit the compliznce report sccordingly.
2. Special condition is artached herewith -
"Thiz iy campurer peneraled dovimen from (CLOES by FEPCE"
WBPCRZINE235oae
Fagel
v, 2
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Any violation of the aloresald conditions shall entail cancellation of this Consent for Operate,

T

WEST BENGAL
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<XFF

“Thts b computer peneralad d froe QCAARLS by PHPCE "

el

Envirenmenial Engineer
Operation & Execulion Cell

FRPCB2SI52152002
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Annexure to Consent to Operate CTO No.: WBPCB/ 2535235/2022

Speeial Conditions issued 10: M/fs. Rotary Club of Purulia Service Centre { A unit of Rotary
Club of Purulia Charitable Trust). located at West Lake Road, P.O+ P.S - Purulia, Dist -
Purulia, Pin - 723101.

I. The consent certificate may be revoked in case of any valid public complant
regarding environmental pollution against the unit.

2. The unit shall arrange for segregation, treatment & disposal of Bio -medical waste as
per the Bio-medical Waste Management Rules, 2016,

3. "Guidehines for Bar Code System for Effective lanagement of Bio-medical Waste™ 15
available in CPCB website at bt Vepeb.nic.insiuploady dnemd. Guidelines  for Bar
Code_ System_for HCFs_and CBUWTFs.pdf. The unit shall comply with the same.

4. All types of precautionary measures to be taken to prevent fire hazards weluding
obtzining necessary permission/licence from concerned authonty

5. The unit shall operate only with valid Health Licence under the Clinical LEstablishments
Act.

6. The unit shall treat efflucat adequately before discharge so as to meet the stipulated
Standards,

Environmental Engineer (O&E Cell)
W. B, Poliution Control Board
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Government of West Bengal -
Office of the District Magistrate, Pur lig
District Environment Cell Purulia |} *

Atnexupe —
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Memo No. _ s/ /r&) 1 ENV __r__.a#-g/z,m-oarzuze
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A meeting was held on 25" March,2026 at the Chamber of the Addl. District Magistrale=¢-R=FTrulia for
discussing fish dying and pollution at Saheb Bandh, Purulia

The following officers were present in the meeting:

Shri Yogesh Patil Ashokrao, IAS, Addl. District Magistate (LR), Purulia.
Shri Tapas Biswas, WBCS(Exe), Officer-in-Charge{ Environment), Purulia
Dr. Monaj Kr. Murmu, Dy, CMOH-I, Purulia

Smt. Sayani Nandy, WBFS, ADFO Purulia Division

Shri Anik Barman, Asst. Environmenl Engineer, WBPCB

Shri Bireswar Chakraborty, Asst. Director of Fisheries

Shri Suman Karmakar, Asst. Engineer (Mechanical), PHED, Purulia

Shri Krishanu Das, District Fishery Officer(N), Purulia

Shri Tapas Kr. Mandal, Executive Officer, Purulia Municipality

Shri Kali Prasad Gangapadhyay, Urban Infrastructure Expert, Purulia Municipality

DO NOO L WN -

—h

The minutes of meeting and resolution taken are as follows:-
Ref:- Memo. No.-10/ENV, Dated-23-03-2026
The Addl. District Magistrate (LR), Purulia took the chair and welcomed all the officers present in the meeting
He briefed the gathering on the purpose of the meeling i.e. action to be taken fish on dying and pollution
related matter on Saheb Bandh. Following a round of self-introductions the Addl. District Magistrate (LR)
shared about causes of pollution of Saheb Bandh which he was noticed in the time of inspection.
Points of discussion are as follows:

sl | | Issue raise:lT:y_tha A_IJM(LR] ' . F'Raspnﬁsihility
D [ |
| No Gpartment | and others Department. Adtion'tc be-talken | & Timelins
| | - 4‘T:-w;-ﬁ.:icﬂ_Estrir:t_magﬁate_ I T
! | (LR) asked the Deputy CMOH | A show cause letter shall
! about the status of treatment be issued by the CMOH :
Health | of liquid waste of Singhaniya, ' Purulia to the Singhaniya  Health Dept. and |
| 1 | Department . Rntary Club. The DEDUI}I" NL-I'I'SiI"Ig Home & Rotar)r | PCB {Wﬂhif‘l
P | CMQOH said that there is no | Club. ' 10days) I
, | | treatment for liquid waste | ' |
| management of Singhaniya '
| | and Rotary Club, I
—
. The Asst. Engineer . .
| Pollution Control | Environment PCB said that | PCB to communicate with | ,
| B do | they have already issued a Singhaniya and Rotary Pollution Control |
2 aar letter to the Singhaniya and Club for reply. Board (within

‘ | | Rotary Club in this matter and | 10dzys) |
- submilted their action taken | '

| ' _ report to the ADM(LR). i I |
| &ILI'EH! ED !

AP BANDYOPAUHTA " g ﬂ
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Q0w of Went Bevial Mt 0 2 mav 202 roge - & 57




The ADM (LR) requested 1 IS
| ADFQ, Purulia about the }
abandoned building and | 1

| Subhas Park which is situated G /a'_
| beside the boundary of Saheb Status repart of L Ean - al Forest
| | Fa Bandh. The ADFO informed | Recreation fnrestl‘ﬁubhas Cﬂ'r {,‘a
3 orest ' that the jurisdiction of Subhas Park) shall be submitteth—=- 'Kangsawatl
| | Department Park is under the Kangsawasi | by DFO. | North) (within
' North Division and also she | 10days)

requested for giving a letter to
the DFO Kangsawati North | .
' Division in this matter.

| ) ' B "The Asst. Director of purulia
: The ADM{(LR) wanted to know = Fisheries informed thata |, i pality &
4 Fisheries ‘ from the Asst. Director of cooperative society has ' Fisheries
Department Fisheries aboul fish culture of | taken awarded the lease Department
' ‘ Saheb Bandh for fishing for 5 (Five) lakh | (Within 10days)
a year,
|
|’ ] - ~ | "The AddI. District -]
Asst. Engineer (Mechanical) — pagistrate (LR) directed
PHED department discussed .o Agst Engineer
and informed that water quality | (Mechanical) for testing | PHE
5 FhE /s examined time to time and | yme to time and submit | Department
‘ Department | rapur‘lt is SL-Ih!I"I‘_iIHEld to the report to Purulia within (10days)
| | Purulia Municipality. | Municipality and the
Officer-in-Charge, |
| ‘ Environment Purulia |
[ ' The Add!. District Magistrate o - T o
| (LR) asked Executive Officer, o
‘ Purulia Municipality and Urban | 1-The Municipality shall
Development Engineer about | €nsure fencing and sold
action to be taken for waste dumping. '
: protection of Saheb Bandh. 2. The Purulia Municipality '
‘ Urban Development Engineer | <hall submit a current | '
‘ , | said that they have submitied status report of toilets Purulia |
6 Puria a DPR to the SUDA for | which is situated opposite | Municipality
Municipality developmentirenovation of of the Bharat Sebashram, thin 10d
| Saheb Bandh which is am. | {within 10days)
| |' pendeing at SUDA for |3 Municipality shall submit | |
approval. ADM(LR) also feasibility report and a
' . requested the Executive draft for developing Saheb | ,
| Officer & Urban Development | Bandh to the Addl. District
Engineer to solve fencing Magistrate (LR), Purulia. |

| protection and dumping and
| drainage related matters. | |




o Ve TN
l{ '/ - ~ & \‘; 1 40

.r,c-ncerned official shall submit action taken report within 10days ,r C \/ \‘ ‘:}
r“)-
" As there was no other discussion the meeling closed with vote of lharl;s loi.and from the t.n
L A tu
\

"\_‘"“I' £ :—2 (Jo3 3)2L

Dy. Magistrate and Dy. Collector
T8

Officer-in-Charge, Environment and Pollution
Purulia

Copy forwarded for information to

w N o s W

The PA to the District Magistrate, Purulia

The CA to the Addl. District Magistrate (LR), Purullia

The Divisional Forest Officer, Purulia

The Chief Medical Officer, Purulia

The Senior Environmental Engineer, Asansol Regional Office, PCB
The Executive Officer, Purulia Municipality

The Asst. Director of Fisheries, Purulia

The Asst. Engineer (Mechanical), PHED, Purulia g ,'5'3}1*;

Dy. Magistrate and Dy. Collector
&

Officer-in-Charge, Environment and Pollution
Purulia

pge D



Government of West Bengal _ )
Office of the District Magistrate, Purulia . 7 )z
District Environment Cell, Purulia S

Memo No. 10/ ENV Date : 23/03/2026

To

1. The Divisional Forest Officer, Purulia Division

2. The Chief Medical Officer of Health, Purulla

3. The Sr. Environmental Engineer, Asansol Regional Office, WBPCB

4. The Executive Officer, Purulia Municipality

5. The Asst. Director of Fisheries, Purulia

6. The Asst. Engineer, (Mechanical) Public Health Engineer Department, Purulia

Sub: Meeting of Joint Committee
Ref: Order of the Hon'ble NGT, Dated 11.03.2026 in connection with original application
no. 184/2025/EZ

Madam/Sir,

In connection to the abwgmoted subject, this is to inform you that a meeting will be held
on 25/03/2026 at 12:00 noon at the chamber of the Additional District Magistrate (LR}, located

at the office of the District Magistrate, Purulia.

You are hereby requested to make it convement to attend the meating on the aforesaid

date and hme.
Enclo: As stated. g 13" 03- 14
Dy. Magistrate and Dy. Collector
&
Officer-in-Charge, Environment and Pollution
Purulia
Memo. No. : 10/1{2)/ENV Date: 23/03/2026

Copy forwarded for information o :
1 The PA to the District Magistrate, Purulia.
2. The CA to the Addl. District Magistrate (LR), Purulia
. R 2L
£—L 15

Dy. Magistrate and Dy. Collector

&
Officer-in-Charge, Environment and Pollution
Purulia

ﬁ? - 6B R
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(0A—184/2025/E7) . )+
Venue- At the chamber of the Add). District Magistrate (LR), Purulia =)
" Date:25/03/2026 Time:12:00noon. N o
| Name q- _i'_ | Designation | Signature ]MOh&& "‘37%;%/\ /A
| [ | SR "
el b R —
Ao Monspbo b | Sgrcarot -1 |_ [/ T QUTHTIFERE- |
Kasyard Wands, _wg.fs Apﬁa/fmpabglg: _| ) 2,;..,9{,, - l qr,g;a;raoqg__‘
4k Barnan |/M:% Fyp, 1875 | ﬂwﬂ” | 909152575 ‘
Ewmm @\Mvwﬁwa J}S# Iﬁfrncﬁf; oa"'f%;%—s I ‘bb sty ! ‘7}-’-{31{32:] 9 ?S_f ‘
____________ i
|,8tm\.ﬁ.\\ EQm-ma\QT A’.’S‘I: E-r.gm!n:v{MuL} PH[::}. \%_7-5}' :| F3030E830¢ l
_______ B i MY e o N o s —
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(0A—184/2025/E2)
Venue- At the chamber of the Addl. District Magistrate (LR), Purulia
Date: 25/03/2026 Time : 12:00 noon. _ o
Sl No. !_Nar_ne _ _| Designation _ | Signature | Mob. No.
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Phone : 93392] 2512/9046003666
Email: puruiiamunicipa]:'tg.r{aiigmuil.cnm
To

The Additional Distrjgy Magistrate (LR)
Purulia, West Bengal

Subjecr: issio

Hon'ble NG T matter

Sir,

In reference to the meeting held on 25.08.2026 ar your chamber regarding the Hon'ble NGT

matter of Saheb Bandh Lake, the following compliance statys is submitted on behalf of Purulia
Municipality.

1.DPR for Lake Rejuvenation
* The DPR for rejuvenation of Saheb Bandh is being prepared by NABARD/ NABCONS with
technical support from MED.
*  The DPR is expected to include:

De-silting of contaminated sil¢

Dewatering and treatment of polluted water

Diversion of all drains entering the lake to the nearby main drain

Removal of the non-functioning STP from the lake area and consideration of alternative
location if required -

Proposal includes strengthening of lake banks, prevention of erosion, and bfautification of
peripheral areas through paving and environmental improvement metsures, copy of
communications attached for kind perusal vide reference memo no ME/01/1D-85/9¢
Pt.II dated 01/0¢/26 &3725 M.G dated 12/02 /26

2.Sanitation Measures(A public toilet near Rotary Club Hospital)
* A public toilet near Rotary Club Hospital, located on the bank of Saheb Bandh and
maintained by Purulia Municipality, is fi unctioning with a soak pit & safety tank system.
* Itis ensured that no contaminated water from this facility enters the lake,

*  Regular monitoring is being carried out to mainain proper sanitation and prevent any
environmental hazard,

Further steps will be taken to Improve sanitation facilities around the lake as required.

3.Fencing Issu d Sa ndh;

Fencing Issue around Saheb Bandh s presently maintained by concerned Forest Department, as the same
has been developed/executed in past from Forest Department,

» Purulia Muni cipalir
ATTESTED Executive Officer

— Purulia Mvnicipality

A1 BARDYOPAUKYA *
MOTARY PUBLIC
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Phone : 9339212512/9046003666

Email: puruliamunicipality@gmail.com Memo Nu-g:E LG M.G Date- {2/0;_/.1€

s e

To,

The Executive Engineer,

Municipal Engineering Directorate (MED),
Purulia Division,

West Bengal.

Reffered Memo No: 374/UD &MA/AMRUT 2.0/P-139/2022

dated 25/08/2022,from SMD,AMRUT

Subject: Progress of DPR for rejuvenation of Sahebbandh Lake.

Sir,

I'am writing to inyuire about the progress of the Detailed Project Report (DPR) being

prepared by NABARD/NABCONS for the rejuvenation

of Sahebbandh Lake, as reffered

by Memo No: 374/UD EMAJAMRUT 2.0/P-1392022 dated 25/08/2022,from SMD,AMRUT, a
crucial project for Purulia Municipality. As you are aware, this project is highly
anticipated and essential for saving the lake and its surrounding environment.

Currently, the lake's water is getting contaminated, causing massive damage to flora and
fauna and disturbing the aquatic ecosystem, with BOD and COD values beyond
permissible limits. We request that the DPR include provisions to ensure that no
wastewater drainage system falls into Sahebbandh Lake and that al] drainage is connected
to the outside main drain, Additionally, we Ppropose that the lake’s peripheral roads be*
paved and aligner yroperly, with suitable beautification for an aesthetic look.

We look forward to receiving an update on the status of
you could expedite its completion.

Thank you for your attention to this matter,

the DPR and would appreciate it if

Regards,

Administrator,
Purulia Municipality.
Administratars
PURULIAMUNICIRALITY

.:'\-é
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&
Government of West Benga
Offico of the Assistant Director of Fis!
MEEN BHABAN, Huchukpara, Purulia -
Mall id- adl purulla2023f@gmall.com
- P—— _ S Eii = == o I Pt R _.'"’..-'_,
Memo No.: 557  ADF/ Purulia \ F I Date: 2911212025
To, ==

The Group Leader,
Nagmata Keot Fish Production Group,

Ward No. 19, Pokabandh, PO: Purulia
Purulia 723101

Sub.: Prevention of fishing activities in highly weeded areas of Saheb Bandh

Ref.: Memo No.: 3226-Fish/FI-1501 2(20)/4/2025-SECTION(FI), dated: 24/12/2025 of the Office of the
Department of Fisheries, Govt. of West Bengal

With reference to the subject mentioned above and in pursuance of the Joint Committee’s
recommendation on pollution and preservation of Saheb Bandh (76-acre heritage water body of
Purulia), | am directed to inform you thal “Fishing activities in highly weeded areas are strictly
prohibited until restoration measures improve the ecological balance of Saheb Bandh,
Purulia”. In this regard, sufficient flex may be exhibited in highly weeded areas of Saheb Bandh.

This may be treated as MOST URGENT. % \%
st 2
Assistant Diréctor of Fisheries
Purulia

Memo No.: 557 /1(7)/ADF/ Purulia Date: 29/12/2025

Copy forwarded for information to

The Deputy Secretary to the Govt. of West Bengal, Department of Fisheries, Benfish Tower
(7™ & 8™ floor), 31 G.N. Block, Salt Lake City, Seclor-V, Kolkata-700091

The Director of Fisheries, West Bengal.

The District Magistrate, Purulia

The Additional District Magistrate (ZP), Purulia

The Deputy Director of Fisheries, Western Zone, Medinipur

The Chairman, Purulia Municipality
The Fishery Extension Officer, Purulia |, Additional Charge of Purulia Municipality

1~
_ Ao? g5 —
Assistant Director of Fisheries

ATTESTED Purulia
Fy

—3
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ty—" Date:2411 202025

Fishing Harbours,
ke, Kalleata- 70009

No. J226-Fish/F1-1S012(20)412025.§ 101100
From & The Deputy Seerelary (o the Government of West Bengl,
-\:]‘\* t The Assistang Divector ol Fisherics, Purulin,

Sub: Submission of report on assessment of fish population in Soheb Bandh, Purulia in
compliance with NGT directions in O.A. No. 184/2025/87, ~ Reg.

Ref: Hon'ble NGT' (EZB) Order dated 09,10.2025 in O.A. No, 184/2025/EZ (Subhas Datta
Vs, St.mc of West Bengal & Ors.).Joint Committee Inspection Report dated 18.11.2025
submitted by WBpPCR vide affidavit dated 19,12.2025.

The undersigned is directed (o refer (o the above subject and o state that, in pursuance
of the Joint Committee’s recommendation on pollution and preservation of Saheb Bandh
(76-acre heritage water body, Purulia), the Department of Fisheries has been directed to
“eonduct an assessment of the fish population in Saheb Bandh and take steps to prevent
fishing activities in highly weeded areas uniil restoration measures improve the
ecological balance™,

In the above circumstances, the undersigned is further dirccted to request you to
submit a report on the sajd observation of the Commitiee to this Department by 05.01.2026
without fail, so that necessary onward action may be taken from this end.

This may be treated as MOST URGENT.

Enclo: As Stated.

Yours faithfully,

=

Deputy Seccetary
to the Govt. of West Bengal

No. 3226-Fi:MFI-!50lZ{Zﬂ)M;"ZﬂIS-SEC’[‘IDN Date:24/12/2025

I'. The Director of Fisheries, Govt. of West Bengal(
basis of the direction of the Hon'ble NGT (BZB) Order
184/2025/E7. 10 this Department by 05.01.2026),

is requested to submit a report on the
ited 09.10.2025 in 0.A. No.

Jeputy Scerctary
to |h.&?qw1‘ of West Bengal

P ea—m—‘??



Annexure |

Assessment of fish population in Saheb Bandh, Purulia
Fish species available:
List of commonly and frequently found fish species during harvest / catch by the fishers,

Rohu {Labeo rohila)

Catla {Calla calla)

Mrigal (Cirrhinus mrigala)

Silver carp (Hypophthalmichthys molitrix)
Grass carp (Ctenopharyngodon Idelfa)
Common carp (Cyprinus carpio)

Sal (Channa marulius)

Lata (Channa gachua)

Koi (Anabas lestudineus)

10. Singi {Heteropneustes fossilis)

11. Magur (Clanias balrachus)

12. Punti (Puntius ticto)

13. Mourala (Amblypharyngodon mola)
14. Tilapia (Oreochromis niloticus)

e e B Db

Fish Stock: At present there are about 11.5 MT fish stock in Saheb Bandh

# The data has been collected from the daily catch by the fishers of the Nagmata Keot Fish Production
Group, Ward No. 19, Pokabandh, PO: Purulia, Purulia 723101, doing pisciculture at Saheb Bandh.

(A
: Ly
Assistant Dir r of Fisheries
Furulia

ATTEHTED
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Annexure — EI 50

GOVERNMENT OF W
OFFICE OF THE CHIEF MEDIC #1500
LILLA SWASTHYA BHAWAN, RANEBIROSD . PUR)) m — 723101
I-mail 1D — emohpt “«_ﬂli‘[.r iy m{m _..,
"

Memo No: ( N
mu No I /) [f \ 'T«"’ ____:_rt( /ﬂdh:.f;// i |"r
To \\\ C__,,_. s
Phe Sceretary ¢ Authorized Representative :
R:"&.'ﬂl-'}ii IWARLL SINGHANIA SEVA PRATISTIHAN
4 west ke road, P.OPS - Purulin,

Purulia - 723101, West Bengal,

FIC JH (3‘!\ ﬂ:l LTH

Subject: Explanation secking regarding the status of treatment of liquid waste on issues
discussed in meeting dated 25/03/2026 at the Chamber of the Addl. District Magistrate (LR). Purulia.

With reference to the letter vide memo no |1/ (BYENV Dated: 25/03/2026 the meeting held «
25/03/2026 at the Chamber of the Addl. District Magistrate (LR), Purulia, regarding the matier of fl-..
dying and pollution in Saheb Bandh, 1t was resolved that necess: wy remedial measures would be taken by
the concerned authonityfestablishment.
You are therefore requested 1o elarify within 7 (seven) days trom the date of issue of this letter:

What action has been taken by your establishment in compliance with the decisions of the aforesaid

meeting.

Fathing to submit your reply within the stipulated time, it will be presumed that you have nothing to state
in your defence, and further neeessary action will be taken as per rules.

/t, ' {F‘

\ Chief ‘vled;_wl "Offcer of Health
i 7% Purulia

Mcemo No; Date:

Copy Tarwarded for information and necessary action to:

The PAtothe District Magistrate, Purulia.

The CA t the Add]. District Magistrate (LR}, Purulia.

The Divisional |"IJI‘:3:£-II~L'Tﬂ-1I..'__L‘]'.,|11I.]'II|]IH..

The Senior Enviromental Engineer, Asansel Regional Office, PCB.
District Pollution Control Authornty, Puculia.

The Executive Officer,Purulia Municipality.

The Asst. Director of Fisheries, Purulia,

The Asst, Engineer (Mechanical), PHED, Purulia,

Office Copy.

e B = R T R

Chief Medical Officer of Health
Purtlia

AITESTED

4B BARDYOPAOHYA ¢
MOTARY PUBLIC
Bov of e Reryal Mook
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GOVERNMENT OF WEST B \'
OFFICE OF THE CHIEF MEDICAL OFF
ZILLA SWASTHYA BHAWAN, RANCHI ROA 3101
F-mail 1D — cmohpur/a gmail. ct}h\ (OF W

--""‘-—_~

Memo No: /’ L’f 2 "J) _. Date:( ) | /I‘f/ /

To
I'he Secretary / Authorized Representative
Rotary Club of Purulia
433, WEST LAKE ROAD. PO+ - PURULIA
Purulia - 723101, West Bengal

Subject: Explanation secking regarding the status of treatment of liquid waste on issues
discussed in meeting dated 25/03:2026 at the Chamber of the Addl District Magistrate (LR), Purulia,

With reference to the letter vide memo no 117 (8YENY Dated: 25/03/2026 the meeting held on
25/03/2026 at the Chamber of the Addl, District Magistrate (LR), Purulia, regarding the matter of fish
dying and pollution in Saheb Bandh, it was resolved that necessary remedial measures would be taken by
the concerned authority/establishment !
You are therefore requested to clarify within 7 (seven) days from the date of issue of this letter

What action has been taken by vour establishment in compliance with the decisions of the aforesaid
meehing.

Failing to submit your reply within the stipulated time, it will be presumed 1l you have nothing 1o
state in your defence, and further necessary action will be taken as per rules.

r-}b l:“A}-.
?(gu'l' \hdlc.nr()ﬁ‘cer of Health

t.f" Purulia

Memo No: D‘:'m-:
Copy forwarded for information and necessary action to:

10. The PA to the Bistrict Magistrate, Purulia

1. The CA 1o the Addl. Disteict Magistrate (LR}, Purulia,

12, The Divisional Forest officer,Purulia.

13. The Senior Enviromental Engineer, Asimsal Regional Office, PCB.

14. District Pollution Control Authority, Purulia

15. The Executive Officer, Purulia Municipality.

|6, The Asst. Director of Fisheries,Purulia.

17. The Asst. Engineer (Mechanical), PHED. Purulia.

18, Office Copy.

Chief Medical Officer ol Health
Purulia ;

AITESTED
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Ref: Minutes of meeting and resolution vide memo no 1

During inspection on 18/11/2025, two Hospitals were found flouting environmes
discharging wastewater from thelr Hospltal premises without any treatme nt.

As per the files and records maintained with this office, M/s Rameswar lal Singhani \'i ok B "‘/-
& M/s Rotary Club of Purulia Service Center possess valid Consent to Establish (CTE) Ct::-r'."}Fl 1) "?.. > ot
Operate (CTO) issued by the West Bengal Pollution Control Board, Notwithstanding the am—:-_-::-"'
statutory campliances, both the Hospitals admitted during inspection that they have not Ins_talled

any Effluent Treatment Plant for treating liquid waste generated from the healthcare establishment.

For your convenience, CTO documents have been included in this report.

On the basis of non-compliances observed, State Board has issued Show Cause notices 10 both the
hospitals vide letter from Operation & Execution Cell, West Bengal Pollution Control Board dated

22/12f2025

Enclosed with this report are the hospitals' replies to the show cause notices from the 5tate Board.

Anik Barman, AEE

Asansol Regional Office, WEPCH

ATESTED

= e
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{Depantment of Environment, Government of West DBengal)

ity .
: \@ Parihesh Bhawan, 104, Block - LA, Sector [1], Bidkannagar
werr '\/é / Lifestyle for Kolkata - 700 106, Ph. No.: 033-2202-3000

B n.}‘ & Li F E WEST BENGAL POLLUTION CONTROL BOARD

N 7 Environment Website: wawwbpch.govin, Email: net-whpeb-whi@hangla gov.in
Memo No. 113 % 17 - 367/ WPB/O & ERO19(PL-I) Date: 2 2412 /2025
Te.

M/s. Rotary Club Of Purulia Service Centre

{A unit of Rotary Club of Purulia Charitable Trust),
West Lake Road, P.O.. P.5. & Dist. - Purulia.
PIN-723101

SHOW-CAUSE NOTICE

WHEREAS, M/s. Rotary Club Of Purulia Serviee Centre (A unit of Rotary Club af
Purulia Charitable Trust) located at West Lake Road, P.O., P.S. & Dist. Purulia. PIN-723101
‘hereinafter referred to as HCU) operating as a Health Care Establishment.

AND WHEREAS, the HCU has obtained Consent to Operate from the State Board. While
submitting Consent to Operate application, the HCU submitted that it has already installed

Zffluent Treatment Plant (ETP).

\ND WHEREAS, in connection with original application no. 184/2025/EZ of Hon’ble
viational Green Tribunal - Eastern Zonal Bench, a committee was constituted and the health
re establishment was inspected by the Committee on 18/11/2025. Excerpts of the inspection
report is as follows: -

Nonwicastanding the above statidory complicmees, both hospitals admitted, withour any
mibigiin that they have nof instatled any Efiluent Treatmens Plant (ETP) for treating liquid
caste zenzrared from their healtheare activities. The managentent represemtatives confirmed
at o construction activity for the ETP has commenced and that no equipment procuretnent
as fakey: place. Thev also could not produce any approved engineering design, process flow
Sagrem. or verdor documentarion related to an wpcoming ETP. Both hospitals currently
ischarze - reaed e Fuent o the municipal aramage nerwork adfacent fo the prentises

NDW THEREFORE. in view of the above observation, and exercising the power delegated
- the State Board. M/s. Rotary Club Of Purulia Service Centre (A unit of Rotary Club of
Furulia Charitable Trust) located at West Lake Road, P.O., P5. & Dist. Purulia, PIN-723101
W B is hershv directed to show cause for above-mentioned suppression of fact and non-
:-mpliance ~f environmental norms within 07 days from the date of issue of this letter.

MLLJ 21005
Chief Engineer

Operation & Execution Cell
West Bengal Pollution Control Board

3%
poge &



" ROTARY CLUB OF PURULIA SERVIC

Multi-Speciality Hospital
(A Unit of Rotary Club of Purulia Charitable Trust)

Ve o

-

Date: 01 January 2026

O "

: 19?& ?f‘f'é -

Tﬂ L S -
The Chief Engineer

Operation & Execution Cell

West Bengal Pollution Control Board
Paribesh Bhawan, 10A, Block — LA
Sector lll, Bidhannagar

Kolkata — 700 106

Sub: Reply to Show Cause Notice vide Memo No. 11385367/WPB/O&E/2018{Pt.-l) dated
22/12/2025.

Respected Sir,

This is with reference to the Show Cause Notice vide Mamo No. 11385367/ WPB/Q&E/2019(Pt.-1)

dated 22M2/2025 issued to us regarding suppression of fact about the installaticn of the Effluent
Treatment Plant (ETP) at Rotary Club of Purulia Service Centre Multi-Speciality Hospital.

In this regard, we respectfully submit that the hosptal had indeed installed an ETP at the premises.
However, during a subsequent inspection conducted by the Fire Service Department, it was observed
that the existing location of the ETP was not in compliance with the prescribed fire safety norms.
Accordingly, the Fire Service authorities instructed the hospial to relocate the ETP to an alternative
suitable location within the premises to ensure full compliance with fire safety regulations.

In compliance with the said instructions, the hosptal immediately ook necessary steps and
dismantled the ETP to relocate at another place followed by instruction to the vendar to complete the

reinstallation of the ETP within 2 month.

The earlier communication stating installation of the ETP was made in good faith, as the ETP had
already been installed; however, the subsequent requirement of relocation due to fire safety norms
led to the current status.

We assure you that the hospital is fully committed to complying with all statutory and environmental
norms and shall ensure that the ETP is made fully operational within the stipulated timeline

We request your kind consideration of the above facts and pray that the matter may be viewed
sympathetically.

Thanking you. o
&)

wours faithfully Qi_

o Ty o

oo debonierd o ;}r L e S
¢

o
;r&g 0
LY {a . traaath j
Rtn. Amitav Lohariwal \J R \\ g P s
(p L L
(f’ ENEEA

5\“1' _ - Chairman by
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.
WESTBENGAL GM‘ {Department of Environment, Government of West Bengal)

Lp F E WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan, 10A, Block = LA, Sector 117, Bidhannagar
e N b Lufestyre for Kolkata - 700 106, Ph. No.: 033-2202-3000
Y Environment Website: www.whpeb.gov.in, Email: net.wbpeb-wh@bangla.gov.in

Memo No{ 1386 - 367/WPB/O & E/2019(Pt.-1) Date: 22412 /2025

To.
M/s. Rameshwarlal Singhania Seva Pratisthan,
Lake Road, City/Vill.-Purulia, PO-Purulia,
PS-Purulia (Town), Dist.-Purulia, PIN-723101

SHOW-CAUSE NOTICE

WHEREAS, M/s. Rameshwarlal Singhaniz Scva Pratisthan located at Lake Road.
City/Vill.-Purulia, PO-Purulia, PS-Purulia (Town), Dist.-Purulia, PIN-723101 (hereinafter
-referred to as HCU) operating as a Health Care Establishment,

AND WHEREAS, the HCU has obtained Consent to Operate from the State Board. While
submitting Consent to Operate application, the HCU submitted that it has already installed

Effluent Treatment Plant (ETP).

AND WHEREAS, in connection with original application no. 184/2025/EZ of Hon'ble
National Green Tribunal — Eastern Zonal Bench, a committee was constituted and the health
care establishment was inspected by the Committee on 18/11/2025. Excerpts of the inspection
report is as follows: -

“Noowuhstanding the above statutory compiiances, both hospitals admitied, without any
ambiguity, that they have not installes ol any Effluent Treatment Plant (ETF) for treating hqma'
waste generated ;i-mn their healthcare activities. The management represeniarives confivmed
that no construction activity for the ETP has commenced and thar no equipment procurement
has taken place. They also could nat produce eny approved engineering design, process flow
diagram, or vendor documentation related to an upcoming ETP. Both hospitals -:mren!{y
dfschmge unireated effluent into the municipal drainage network adjacent to the premises

NOW THEREFORE, in view of the above observation, and exercising the power delegated
to the State Board, M/s. Rameshwarlal Singhania Seva Pratisthan located at Lake Road,
Citv/Vill.-Purulia, PO-Purulia, PS-Purulia (Town), Dist.-Purulia, PIN-723101 W.B. is hereby
directed to show cause for above-mentioned suppression of fact and non-compliance of
environmenta) norms within 07 days from the date of issue of this letter.

AL 20 a1 2025

f, Chief Engineer /
Operation & Execution Cell

‘W ED Woest Bengal Pollution Control Board

—
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AN NN k .
RAMESHWARLALL SIRGHAIA SEVE)

SAONITOFRAMESHW AR AL INGHANIATHARITABLEARUSTH
(Multi Speciality Hospital)
West Lake Road, Purulia - 723101 (West Bengal)
E-mail: rssphospital@rediffmail.com, rssphospital@gmail.com
Contact No.: 8145900440
GSTIN:- 19AAATR7359B1ZD

R 5 ~ .. . Date:29.122025
To
The Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board
Paribesh Bhawai, 104, Biock LA, Sector IIl, Bidhannagar
Kolkata 700 106
Email : net.wbpeb-wb@bangla.gov.in

|
lElE]nf i

[T

Dear Sir

Reg: Response to your Show-Cause Notice
Your Memo No. 11386-367/WPB/O & E/2019(Pt.-1) dated 22.12.2025

With regards to your above mentioned Show-Cause Notice, we are actively in the process of

procurement and installation of Effluent Treatment Plant for treatment of liquid waste
generated from healthcare activities at our location on priority basis and have already
started the process of collection of offers for the same.,

We apologise for the delay in the same and request you to grant us some time to have this .

completed as soon as possible for fulfilment of necessary environmental norms. ng—
oL
(O
Thanking you J 3 @}!’i\q}a
Your's faithfullv, ~ i bq\g .

For Rameshwarlall Singhania Seva Pratisthan

: geﬁ( /
Amalen Nayak_‘ﬁ_

tManager K\%PH
\\.




; finnex ype - B 7
® ROTARY CLUB OF PURULIA SERVICE: ENTQEB

Multi-Speciality Ho P
Rotary (A Unit of Rotary Cl A i b o
ry Club of Purulia ble Trust) oo | * &tfy
\\\\'-.-’ \E"'.- :. VRilR! */r.:) }r'[
Date. May 01, 2026 \ t\x. .-.ffr(‘j}-.-'
To '
The CMOH
Purulia

Sub: Explanation seeking regarding the status of treatment of liquid waste.

Respected Sir,
Greetings from Rotary Club of Purulia Service Centre!

This is in lieu to your letter vide Memo No. 1423 dated 28/04/2026, we would like to bring into
your notice that an inspection was carried out by the West Bengal Pollution Control Board
regarding the treatment of liquid waste of our hospital. We were instructed to install an ETP

on urgent basis.

Based on their instruction we took immediate remedial measures and procured and installed
and ETP unit in our premises few days ago. As of now it is under trial run and will be fully

functional within fortnight.

Sir, your team visited our hospital on 30/04/2026 and found the ETP unit under trial run. We
will submit the final report as soon as it becomes fully functional.

Thanking you in anticipation of your kind consideration.

With warm regards,

2 g H-/:I'Lu‘-n 7 '-ﬂ—,'
Rtn. Amitav Lohariwal
Chairman

A [TESTED

-
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fa - 723 101, West Bengal, INDIA, Tele : (03252) 223620/ 229474, E-mail : rscpurulia@yahoo.co.in

B cmigrss

West Lake Road, Puru
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(=) RAMESHWARLALL SINGHANIA SEVA PRATISTHAN

EAUNITIOF RAMESHWARLALLSINGHANIA CHARITABLE TR ST e
(Multl Speciality Hospital)

West Lake Road, Purulia - 723101 (WesL Bc gz
E-mail: rssphospital@rediffmail.com, rssphospit )@
Contact No.: 8145900440 ( u [ W

GSTIN:- 19AAATR7 359B1ZD ol e :
. xg??ffjﬁa
‘ A

[ :)"'_ h e
TN
Date: O1: Ei 2{}‘2;6 WeD s

To
The Chief Medical Officer of Health
Purulia

Dear Sic.

Subject: Explanation seeking regarding the status of treatment of liquid waste on
issues discussed in meeting dated 25/03/26 at the chamber of the Addl, District
Magistrate (LR), Purulia.

With respect to your Memo No. 1424 dated 28.04.2026 in this regard, we would like to
confirm that liquid waste from our Hospital is not being discharged in any manner into
the Saheb Bandh.

Further, we are already in the process of having ETP plant installed at our premises (
work is already in progress) and the same shall be completed shortly.

This is for your kind information.

f’@

Auth n\rrzed STgnaty

Rameshwarlall Singhania Seva Pratisthan

AITESTED
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Govenment of West Ben,
[Mrectorate of Forests,
Office of the Divisioual Forest Officer,
Piuirtilin Division
Plioue No.: 03252 - 222329 & FAX No. : 03252 - 228323
Evuail: dfopfd@guail.com & dfopur-reb@nic in

o o i T B e e e e o e S N e 2 SR S

No. 1991 f 28-1 Dated, Purulia, 28/ 04 /2026

From The Divisional Forest Officer,
Purulia Dhivision

Te: The Deputy Magistrate & Deputy Collector,

& Officer-In-Charge, Environment and Pollution, [Marulia
Sub, Regarding the abandoned building within Subhash I"ark, Purulia
Ref. : Your Dffice Memo No, T1/8ENY, dt. 25.03.2026

With reference to above, this is for favour of vour kind information that Subhash Park comes under
the Administrative control of Deputy Conservator of Forests, Urban Recreation Forestry Division, with
Headquarters at Kolkata. As discussed with the concerned authority, this is to submit that the abandoned,
unfinished structure in question is a part of visitor facility under a project, “Development of Eco-tourism
Complex at Saheb Bandh by intensified management of biodiversity & reconditioning of Subhash Park at
Purulia”, However, the structure in question, could not be made functional due to paucity of Fund

This is for vour kind perusal .’";,_-_‘_
-"f--}-'.&..T'l-' N

Divisional Forest Officer,
Purulia Division

No. 19971 /281 Dated, Purulia, 28/ 04 /2026
Copy forwarded to:
1. The Deputy Conservator of Forests, Urban Recreation Forestry Division
2. The Divisional Forest Officer, Kangsabati North Division )
i
&z .

Divisional Forest Officer,
Purulia Division

1T BANDYOPAUHYA !
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Savt of W Awrvya Mk

02 may 2026
1 Pﬂgr_*”éﬂ




{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

